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of a socialist society. Even g democratic
society cannot comprehend the incompati-
bility of having Rajahs, of having these
antediluvian and outdated privy purses. I
hope Sir, that this Parlizment will have
the wisdom to see that these privileges and
these anachronistic rights that the princes
have 2ot are done away with so that some
of the long-awaited chenges can be brought
about in the socicty,

T am thankful to hon, Members und.

SHRI MAHAVIR TYAGT: 1T give you
the credit for being clever and vigilant,

SHRT K. R. GANESH :....T hope that
the House will give its approval to this Rill

MR. DEPUTY CHAIRMAN : The ques-
tion is :

“That the Bill to authorise payment and
aporopriation of certain furthsr sums from
and out of the Consolidated Fund of
India for the services of the financial vear
1970-71, as passed by the Lok Szbha, be
taken into consideration ”

The metion was addpted.

MR. DEPUTY CHATRMAN: Let us now
take up the clause bv clawe consideration
of the Bill.

Clauses 2 and 3 and the

Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

’

SHRI K. R, GANESH : Sir. T move :
“Thet the Bill be returned.”

The question was put and the motion was
adapied.

THE APPROPRIATION (RAILWAYS)
NO. 3 BILL 1970

THE MINISTER OF RAILWAYS (SHRI
GULZAR LAL NANDA) : Sir. I move :

“Tt at the Bill to authorise payment and
appropriation of certain further sums from
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and out of the Consolidated Fund of
India for the service of the financial year
1970-71, for the purposes of railways, as
passed by the Lok Sabha, be taken into
consideration.”

Sir. it is a very simple proposition. It
does not require any elaborate introduction.
The purpose is to provide, out of the Con-
sohdated Fund of India, moneys required
to meet some supplementary expenditure,
and if you refer to the Schedule, there is
one item for Rs, 2,000 under the head ‘Mis-
cellaneous Expenditure’. This is voted by
Parliament, and the need has arisen from
the fact that we have accepted two more
surveys for which provision did not exist.
Now ¢ token provision has been made
which totals about Rs, 2,000. The rest of
the three demands are charged on the Con-
solidated Fund. They all arose out of cer-
tain court decrees which could not be anti-
cipated. Therefore, it is a very simple
thine.

The question was proposed,

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : Sir, I rise to make a few points
arising out of this Appropriation Bill. 1t
is not my desire to take time also. 1t is
veally a pleasure that [ see my one-time
revered leader. Mr, Gulzarilal Nanda, pilot-
ing this small Bill, It is my privilege that
1 can. on this occasion, bring to his kind
rotice two or three small matters so that
he may look into them.

Sir. Mr. Nanda is considered to be a
watchdog of the down-trodden peovle. He
has done much for them. But of late, since
be has taken charge of the Railways, in-
sances have come to my notice that poor
people are being harassed » little more
usual. 1 am going to quote one incident
which took place in which indirectly I my-
self was a little interested. The pass of z
peon who was travelling in Bombay by a
season ticket from Grant Road to Church
Giate expired on Sunday, On Saturday he
forgot to take the money from the office,
and on Monday morning he travelled, real-
lv speaking, unauthorised, from Grant Road
to Church Gete. He himself offered to the
Ticket Checker that his pass had expired
and he will be going to his office and buy
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a fresh pass again. He wanled to pay for |
his ticket beczusz he forgot to pay at the

Grant Road station. Will you believe, Sir,
the peon was detamned and fined Rs, 107?
He was not allowed to move from that
place, He rejuested for some facility to
communicate with his office so that he
could ask then to send some money to pay
to the Railwa. authorities, He telephoned
to me. T was ot at the residence. My son
was there. He rushed to the station and
paid Rs. 10 ard got him released, My ap-
peal to the hon'ble Minister is to tell his
officers to see the situction for themselves
and then decide in favour of the under-
dog.

The second point is in connection with

the running o' trains. We know there is &
general compl iint about the late running of
trains. We «e also being told that look-
ing at the ov:rall picture the late running
of the trains has been reduced. But the
hon’ble Minis 2r forgets to tell us that even
though the Izt running of trains might have
been reduced. the time taken between one
station and aiother station has not becn
reduced. Tt i- etimes longer in spite of
the fact that i‘me cases the speed has
been also invreased. We gare in zn era
where we require fast travel. 1n aeroplanes
we started w1 h Dakotas, now we are going
to have Jumbo jets. Similarly when we
want to trave! by train, we do not want to
travel as if Iy a goods train. The times
have changec. The engines have changed.
From engine: we have come to diesel engi-
nes. All thefe changes are taking place.
But in reg:rd to speed, timines and other
things, we are where we were. Therefore,
I would appe il to the hon. Minister to look
into it and see that those who travel by
train feel more comfortable ard they reach
their destinat ons sooner than they do now.

Now, ia regard to the railwe.ymen's strike
which took place at Siliguri, T want to read
out a PTI massage which is really very in-
teresting and surpiising. It is from Siliguri,
dated Augu. 2.

“The North-east Frontier Railway em-
ployees ut Siliguri and New Jalpaiguri
called ofl' their Ii-day old strike at 2
r.AL to-dav following a decision of their
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co-ordination committee to do so. Mean-
while officers of the North-east Frontier
Railway at an emergency meeting last
right at Maligaon Railway headquarters
5 miles from Geuhati, decided to submit
their resignations in prolest against the
Railway Ministers de.ision to condone the
wilful absence from duty of those who
patticipated in the illegal wild-cat strike.”

Sir, this is the situation so far as discip-
line in the Railways is concerned. I would
appeal to the hon. Minister that when a
question of discipline comes up, he should
be very careful. After all. if all these big
public organisations are to rup efficiently,
they will have to maintain 2 certain de-
gree of discipline. I do not want for a
moment to say thit he should be harsh, that
lie should 2o out of his way to punish them.

But discipline iy the banner every organisa-
tion should have.

Lastly, the point | went to make is in con.
nection with the Jhund-Kandla railway. For
the last 24 years we have been pleading for
this g1ca which is a backward area of Kutch.
Now whin we wanted a railway line from
Ahmedabad to Bhuj, first we were told “No
traffic. Nothing will be given.” We went
cn pleading and ¢ fterwards it was given. In
the case of the Kandla-Thund railway, when
Shri Lal Bahadur Shastri came there, we
demanded it and he sanctioned it on the
spot.  When the Jhund-Kzndla railway was
half done, we approached the Government
and said “Why don’t you take thig from
Guandhi Dham to Bhuj ?” We got the same
stereotyped reply—“There is no traffic; we
will not give it.” Now. Sir, Bhuj is the
capital of Kutch. I am prepared 1o chal-
lenge the Reilway authoritics and say that if
they have this line there from Gandhi
Dham to Bhuj certainly there w'll be enough
passenger traffic and emough zoods traffic
also. it is high time (hat they changed their
attitude. T would request the hon, Minister
not to be always guided by the Railway
Board which has nothing but a slatic atti-
tude (o everything. They seem to have
nine commandments to be applied and even

if one of them is not there they will say
“No we will not do it.”
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There is another problem about Kutch
which we must not overlook. It is a border
State. From the military point of view also
you have to see that a railway line goes right
through ii; otherwise in times of danger
when we have a neighbour who is always
threatening us who is always prepared to
show his tecth to us it will be difficult for
us to maintain communications and, there-
fore we must have a railway line to Bhuij.

MR. DEPUTY CHAIRMAN : Now you
please wind up.

SHRI BABUBHAI M. CHINAL : Mr. De-
puty Chairman, you know that rarely do
I speck on any other subject except econo-
my. But now this is a subject on which I
wanted to speak and I took special permis-
sion for jt. I will not take more than a
minute. 1 would, therefore, request the
honourable Railway Minister kindly to uc-
cede to the request of the Kutch people. Tt
1S a backhward srea. You have so long
treated them as if they should remain back-
ward always. Just as other people who are
citizens of this country, the people of Kutch
have a privilesz to come up and join with
others. This erea also has an equal right
with others. Therefore, in all humility 1
plead with (he honourable Minister that he
should accede to the request of
taking this Tine from Gandhinagar to Bhuj
so that the people of Kutch would feel
happy. After the experience tha: we have
had. wheather it was 2 metre-gauge from
Ahmedabad to Bhuj, whether it was from
Thund to Kandla, I challenge everybody,
whether it is the Railway Board or any
Minister of the Railway Ministry, that I
shall see and I promise that it will be a
paying concern if you take a line from
Gandhi Dham to Bhuj. I hope the
honourable Minister will accede to the
request made on behalf of the people of
Kuich,

SHR1 ANANT PRASAD SHARMA
(Bihar) : Mi. Deputy Chairman, it be-
comes very difficulty for me to speak on
ralway  matters  especially  afted Nandaji |
has become the Railway Minister.

[RAJYA SABHA]

SHRI N G GORAY (Maharashtra) :

Why ?

Bill, 1970 188

|THE VICE-CHAIRMAN  (SHRI AKBAR ALL
KHAN) in the Chair.]

SHRI ANANT PRASAD SHARMA : 1
am telling vou why. Nandaji has been our
leader in trade union movement. I had ex-
pected that after he took over the railway
administration there would be great changas
in the working system of the railways as
well as in the conditions of service of the
14 lzhh railwaymen working on the Indian
Railways. Ipn this connection 1 would like
to draw the attention of the House to cer-
tain important matters relating to the rail-
waymen in this country. When the appoint-
ment of a Pay Commission was recommend-
¢d by the Nutional Labour Commission, il
was recommended for the industrial workers
of the Government of India. The Govern-
ment of India was good enough, was bene-
volent enough. to appoint a Pay Commis-
sion for all the Central Government em-
ployees in this country. Well, it was a very
good thing. We welcomed it. But the rail-
weymen have got certain grievances against
all the Pay Commissions, whether it was the
first Pay Commission the second Pay
Commission, Howevei do not like 10
prejudge things about third Pay Com-
mission now. But the experience has been
that the first two successive Pay Commis-
sions were not able to do justice to the pro-
blems of the railwaymen. And that is the
reason why there is all-round dissatisfaction
even after the appointment of these succes-
sive Pay Commissions and the implementa-
tion of their various recommendations.
Therefore. on behalf of the National Fe-
deration of Railwaymen we requested the
Government of India to eppoint an expert
commiltee within the framework of this
Pay Commission—the character of this
committee may be bipartite or it may be
tripartite, but there should be an cxpert
commiftee appointed—where the members
of the committee should be such as who
know something about the specific problems
of the railway workers, The Pay Commission
usually makes general recommendations re-
garding the pay-scales, Everybody in this
country knows, everybody who has the sligh-
test idea of the worhing of the railways not
only in this couniry, but all over the world,
knows that the strain involved in the work-

ing of the railways is much greater than that
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in the working of the various other depart-
ments, The general pay scales recomniend-
cd by the Pay ‘“omnussion cannot be there-
fore applicable to the railwaymen in this
country. ‘lTheiefore., ap expert committee
will be necessaiy 10 conduct the job evalua-
tions and to fit up the pay scales accord-
ingly. Tn this :onnection, we have made a
request, but s. far nothing has been deci-
ded. We hav submitted a memorandum
to the Pay Comnmission and we have made
it specially clear to them that if an ex-
pert committee is not appointed for the rail-
waymen pelthers it may not be possible for
the National Federation of Railwaymen to
cooperate with the Pay Commission. This
1s onz of the 11ings that T wented to bring
to the notice f Nandaji. T hope he will
take appropria’ 2 action and see thal an ex-
pert committee within the framework of th:
Pay Commission is appointed.

Secondly, 1 vvant to point out that though
we hcve subm tted a memorandum to the
Pay Commissicn. it is not known how long
they wili take tg announce the interim ve-
lief for the Central Government employees
mcluding the 1iilwaymen. I have tead with
interest the sta ement made by the Minister
of State, Shri “hukla in the other House. T
hope that the Railway Ministry, as a Gov-
crnment emplover, will urge upon the Pav
Commission not only to annoufice the in-
terim relief as raely as possible, but to give
it retrospective effect as demanded by the
workers.

As | said eawdier. though I have <ome
difficuliy to sp2ak about riilway matters, |
will be failing in my duty if I do not men-
tion certain other impoitant points in con-
nection with the woiking of the railways
[ would now 'ay something regarding staff
matters. Ther: are two recognis:d federa-
tions in this country and they have got vari-
ous zonal univng in different zones of the
railways. The e federations are dealing with
the problems . f Lhe railway workers. hTe
railway admir stration dealy with thes, ie-
derations at al tiers—whether 1t is the divi-
sional tier. zoial tier or the national tier.
But there are ;0 many mushroom organisa-
tions led by in portant people—I do not like
to name anv rerson—who are out to create:

sooman demends, If the  demands are
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created and if teh workers get something we.
who are working in the trade union move-
ment, have no objection But contradictory
and conflicting demands are created. On ac-

count of these demands difficulties in the
running of the raiiways zre created all over
the country and side byside lawlessness is
also created. The wililng workers are ob-
stucted from going to their work and this
has been brought to the notice of the Rail-
way Minisiry times without number. We
have to decide once for all whether ,we
want to run the railways in this country or
not. We do want to see the raslways work-
ing properly. But if the conditions created
are such that railwaymen are indisorimi-
nately beaten up and railwey property i~
looted how can the railways work ? In this
morning’s paper 1 saw that they have star-
ted removing even fish-plates. How i1s it
possible to run the railways in this country
undet such conditions ? We hezve been
working all the time for an efficient railway
system in the country, But we are very
much sorry to say that when such situations
are created and when Government succumb
to the pressures of those people who aie
responsible for creating such situations, 1t
becomes very difficult for the workers to
work the railways. Therefore, 1 fully sup-
port my friend Shri Babubhai Chinai,

AN HON, MEMBER Hec 1y a great lover
of workers.

SHRI ANANT PRASAD SHARMA :
Not on that point; but on the point of dis-
cipline and maintcnance of law and order. I
support him, Whereas we do plead that
no mnocent worker should suffer, whether
the worker belongs 1o this group or thet,
I do not want that the working of tha rail-
ways should be confused with the politics
of the country. Various political parties
wanl to take advantage by creating confu-
sion in the radways znd the railwav trade
union movement is used as a political plat-
form.

AN HON. MEMBER : What about vou °

SHRI ANANT PRASAD SHARMA -
You have not secn me working. My diffi-
culty 15 that you cannot understand that. |
have never exploited the trade union move-
ment for politicel purposes and therefore, |
<an call upon the people of my party alo
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o see that we do not mix politics with the
railway trade union movement. Therefore
Sir, if we have lo rup the railways efficiently
in this country—my friend, Shri T. V.
Anandan, will support me; we belong to two
different parties and we have still decided
to work—we should work in the trade union
movement on a non-patty basis.

SHRI T. V. ANANDAN (Tamil Nudu):
Quite right,

SHRI ANANT PRASAD SHARMA:
Therefore, T would urge upon the Railway
Minister, in this august House, that this
aspect of the wo:king of the railways
should be looked into.

Sii, in this connection, 1 would like to
muke out one or two points. My sugges-
tion in this connection is that the Railway
Minister hay to decide once and for all
whether he wants to deal with the stafl pro-
blems through » particular machinery or
whether he is going to deal with them
through everybody coming to see him. You
see, T have got no objection if a particular
railway employee. as a Government ser-
vant, comes to him for the redressal of his
grievances., Let him do it by all means.
But. you see, if by forming political organi-
sationy in the name of trade unions, people
come and create confusion, that has to be
stopped and this is my suggestion in this
connection.

Sir, 1 have pointed out to the railway ad-
ministration that in the railways the biggest
difficulty js the staff rules. The rules in the
ratlways governing the gonduct and service
conditions of the staff, are as old as the
Indian Railways. They are more than 125
years old. Most of these rules were framed
by our foreign masters. Those rules nced
chunge definitely today. 1t is because the
railway staff matters zre based on these
that we cannot bling about any

rufes
Chune | herefore, my suggestion has
been | old rules should be changed

and they cen be changed only when there
nevonnel  mmanagement in the

Nundaii will look into
s promoa, tccause unless and unhl you

[P T

[RAJYA SABHA]

Bill, 1970 192

create a proper cadre, you cannot do jus-
tice to the problem. What is the position.
Sir, regarding personnel management in the
railways 7 1 have been emphasising on the
question of personnel management ip the
railways for long. Railways arc the onlv
department where all kinds of p2ople are
posted, When a person does not find ¢
place in his own department temporatily
for two or three months or six months, hc
is posted as a Personnel Manager or Per-
sonnel Officer. If he is condemned or i
considered unsuitable in his department, h:
is appointed as a Personnel Officer. If ho
is not liked by his boss, then he. is posted
as a Personnel Manager. This is how the
personnel management is practised in the
railways. Therefore, I would like this per-
sonnel management system in the railways
to be changed. Sir, now I would like to
say ome or two more things regarding this
Ministry,

(SHRI
musi

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Now you
finish in a minute or two.

SHRI ANANT PRASAD SHARMA :
Sir, I ¢m finishing in two or three minutes
Sir, in this country, it appears that things
are considered only when agitation is made
or when a movement is launched. Only
then things are considered. Sir I know
something of the railways. There was no
justification whatsoever for the creation of
a Divisional Headquarters at Varanasi, But,
on certain political pressures, it was created.
I do not object to it now. Let it be there.
Then, Sir, agein in my presence, Nandaji
announced the creation of a Divisional
Headquarters at Ranghia in Assam. Sir, we
from Bihar have been crying for so many
months. As a matter of fact, if Members
of Parliament are considered to be anv
strength in democracy, almost all the Mem-
bers of Parliament from Bihar—I supposc
from all the parties—have supported this
demand thet there should be a Divisional
Headquarters located at Sonepur. We have
viven sufficient justification also. But, I do
not know what Nandaji is doing about it.
I think he is waiting for me to launch an
agiation as President of the political party
in Bibar for creating a Divisional Headquar-.
ters at Sonepur und perhaps, he will con-
sider it then.
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Sii, this is not a demand from one party,
this is a demard from all the people of
Biher and I do ot know why this demand
should not be <onceded.

Now, Sir, T would like to say something
abouy the Railw: v Service Commission. If
vou look at the proceedings of the Lok
Sabba_ you will 'ind that it was almost con-
ceded that the h adquarters of the Railway
Service Commis ions would be loceted at
Danagur. As a matter of fact when Mr.
S. K. Patil was the Railway Minister. he
made an annoui.cement in the Lok Sabha
that be wes cre ting such a wonderful in-
stitution at Danupur that it would huve the
advaptage of all the Service Commissions,
at least two Service Commissions, one loca-
ted at Allahzba |l and another located at
Calcutta.  But do not know  whether
Nandaji has cai:d to examine that it is
nothing more ttan a letter-box. Only an
assistant Secretary has been provided there
and it is functicning only as an examina-
tion centre. Thi people are undergoing so
manv difficultics. Sir, 1 emphasise that this
demand has alre«dy been conceded in prin-
ciple; elready there i a Commission work-
ing. What is r:quired is to have a full-
fledged headquar ers of the Commission in
order 1o remove the difficulties of the peo-
ple.

Si. the last th ng that 1 want to mention
here is about the Shahdara-Saharanpur Light
Reilway. I hav: read Nandaii’s assurance
with interest. Hea has said that he is going
to see that those employees who had been
warking there in that Railway are provided
alternative jobs »y the Indian Railways if
they are found .uitable or some of them
might be absorbe 1 by the State Government,
But | will reque‘t him to consider this pro-
blem ip a differcnt way. These 1200 peo-
ple icr no fault of theirs are going to be
thrown out of eriployment. What is meant
by ‘suitability"? They have been working
in the Light Ruilway. T agree that they
canpct be found as suitable as those work-
ing on the broal guage. Therefore some
of them may be hrown out of employment.
My request will be that not a single per-
son should be t irown out of employment.
Firstty T do no know why it should be

closed; the India, Raflways can easily take !
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it over but even if one some grounds he
thinks that it should be closed. he should
see that not a single person is thrown out
of employment. If a person is found less
eflicient, he should be given further training
and brought up to the required standard and
absorbed by the Indian Railways or the
State Government. (Time bell rings) 1
thenk you, Sir. With these observations I
support the demand which Nandaji has plac-
ed before this House.

it Snwal wwrz arza (fagre)
WIHAT 3912527 wEg, 4 97 Irgar
f® 37 avdr F1 ggos faasr g
T T AT FATAT ¥ R o AvAe
[T AT HZIET FT LATT T AT
HTH{GT FLAT AT fF FZT TT T
F q FHINA 1 a9 (1 & agt ag 36
% @ vag uw oA faarr @, saf 9%
700 FITN F AW FW FW AW
UF QgF q FHI I fawr x5 el
Fferi & fag gwaaa 9@ dm
T gl WIZEW F FIEFAT F {7
See A1 Wig gFe fHar &, F a% Ay
g 9 fagre § o7 AT § fedraw
ESFAET A7 a1q FAT A% T, IAFT W
AT FAT AT ATEF g | qar
T 7 fagie & W3 =y & A
A IEFT AHIT FIE AT AT HH AT
T TEE a1 § o9 9arg 2 g%d
g, AfFa wer w1 & B Fuww 4 A6-
I3 ¥ 31T 2THATET F1 A2 FAT
qEEF T | A 0F AT AT FgAT
AT § ST ag §7 ager W Fgy £
ATAZT FT AEATAT FATTIL 7 TG0
ECTC B C A O C A -G B
gqure fFEr 1 g §OAEdr @
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FT TrgFaT a2 A fFA7 o A § A7
mAAT ¥IMF AT " s 9%
T@ qrAe § A g § 9 fawe
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# ot g S & g e 9| s
fade earq faar w1 7@t 9T AT
q% gHWT &, STgr AT & TWAF ar
EAT AT FH F7T ), AfFHA a7 w2
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2 AM@ 70 §ATT ¥IT *T g F9d &I
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# ¥ gra ag w1 gwarfed fear
2| Tg g 9 G AT H qAAT
aTET A A@-ATE F AT Tq T A0
F fRT Y ST ST AT FAAT 41T
ez Y af & f gt 9 weae e
§m§|a‘r'st:rah‘f%%qﬁgmﬁ
ToEi ¥ ATE TqEI W GIETAT AT
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39 AT FY AF-EF FF F 09,
AT ST AT WY F FrAfAET v G
TOAT S FY T 7 A <GV AL T IAH
qfa 1 gadt A g gAGrae fearaw
& EroxTo TF 2" 0T 0%o Fo A3 o To
FTAT ATAAT i IEHT AT & 10T
A AT FAT ARAT § | SES
I T AX AT qATAIL AT AT, AN
I KT AAFT TR T GATAIT HIT FIH
fRa g 1gaa o faay 599 &1 Trawre
gar g, 3T I9 FEA F a8 ¥ fgArE
FLT T TR 1A f s FeferT
Figde 1T 3 mgrare fediaa £1 A7
e &0 To & HIGT & AR Igad TS-
FET &) zATgre g fedtaq & ay a9
F1 3G dl F =T dfFzag 7 92 §
ST 9FST 4 7 ganar g w5 wE-
fasds ®3 ¥ &7 2 A1@ 70 NI FIAT
A AT ATGI Z IAKT F 1S AT ATTTAFAT
Agr q=AdT |

ZAF AT H 11 915 SGA A F
AT AT FT AT ATIFT AT ATH-
fga #war g, 3mar ¥ feafa 2
qUq TE Y, @ @A A § IFR!
9z ¥ favogy &7 T Fgar o7 )

afE qug 1@ & ) ar 7 qEEe 1,
AT 3 AT AF T 5 FT AT LA ATH-
foq Fza1 g7 § o @A fagd
faaq & srg o g@Fr faasor a8
gt 1 s fewma @ A |
g1 a fasraad &3 vl F1 A T
AT & 1 AT STAA § T Ry 9v
g & fears fawma 1 9@
7 92 wiwar ¢ wag fFEr 3@l F#49-
TG 7 SaF fArs arawr &g,
TEY A T (e & e fae At
feit gu wgr ¥ AW ) gaiad IR
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Bill, 1970 198

T S ZEAT 2, ST T Y
gyud gy smar & s w9 F@dE Al
oF 419 F FHAfET &1 2w WY #%
fear strar &, st forr o w11 & g 3
2, TTEAT G F geefomm gar g, o
IrE%T gt AT wifed, FfET a8 @
A1 & 1 AT wfuFey gz T E AT
Bz fagly FHd qomw R ad
g 1 N foas &7 asfy gez Farzaw
ATTF AR @ g, T AW o /IS HT
T AR Ay A Fma f2m o

A ZH ga9 § ATHRT gHY I
QT AFAT | A9 fawrm F wF qav
T FHATA &, ST ATGAYAF A1TF ForT
F 9= yfasrd ¥ faams gfggm
1 gATfrd FAT  FEAT £ ) AT
WA ATEAT & OF IIrgIer 2, fq|er
§4  feg§ewm s smuwr faar g,
g & Y qFo dro Fwi, Ffezd
TeTaT FHArEr, fada o7 afaw
AN g |AA F AR A far g, fqTwn
T2 FATE FT A & FILO AT FAr TT0-
zez fogqr QT 97 | IFT UqIEEHRE
25-1—-61 FI gAT | a1 Iaq Hlo
dro o HI AT Ao uFo I fFzd¥
et ag WY &1 F19 T8 FL@T 8, AfH
Ffgmifdt & 94 ® F19 FQT o |
IqET ST G FT TE A AT A2
g we fFar 26-10-64 F1 %
ST ATH ARY HGT Al & AAAT FGA |
T I I UF R BT LeqqAL T
T G GrEfeed T ¥ gqrEAr
&t Fw TEefeaw gatr, AfEA R T
[AT T gy A A 0 o
Tt A 28-12-64 T F9UT F1F 48 faq
F1 AT far | f6T fY 37 9T A1 F-
F1gt & g€, afew T 397 Afgwrieat
¥ 3y A0 & g A
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sit gmarm fag (gfeamm): va oF
qigFe Siw ST 2, qgaforat & ar q |
UF-UF Zfeeasiae #7380 a@ 8 &
ZreT & fAu owT AT AT AL B |

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : 1 think it is bet-
ter not to mention individual cases.

ot WTFEr A qEF 0 A,
HITAT FAT A7 ST F FT 11 91T FT
TR @E. .

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : You can write to

the Minister about particular casss.
(Interuptions).

siY FarEEe Yg A1EA  H FE @TE,
AT e T af=a . AE g o U
fredy 3rqFeT #1 gadl ferna 8, o
e AL 4w are, faa sawT fFar g,
qifaTiee & qRE FAwE fHwar g o)
AT FO FT T AT | IO TV & AR
A FIET 3 &1, ATHL § 2T &7, AfHT 9=
FO I fag ey £ QT garge
foar & ag Wil &1 &9 w<ar W@t & ar
AT 1 ITAT &Y AL SHAT AT I
AFN F 97 AR 2 | TE TP AR
w3 A A T wgar g fF AT e
THETE F% | T AT THIR AG H3Q
A1 F2 FFF T | S-ET T 48 AT 45
&T SrA= frar . ..

IraATemed (A AFIT A @A) ¢
A9 vt S1 #7 fgzaa 7 fagr 9T

»ft StrEFEl 1T A1 : g, 9T forg
Ffarg afFm e g fean
I ATHA AT Tafan T@Ar =g & R
ST TR IS qIS E, IqF FILW FAAT
eieei 21 W E, ArEl T 1 A T S-
q%E F< &Y AT &, Al 18 F aferd

IFT four a7 9909 9 & | FA
FT UF FL TN STH ATH A FT ZET
Tifgu ag 3T faamr @0 g1 34T |
gfeT §7 Frer fF aver ST 3HET A |

Za% qE AW, I AT FAGER
feftga & s @ne g, W OF
g FT AT H G SEEI fear g )
L A AN ENT g | AME TS
sfgm¥r § foawr am off sa =g av
FZ 3 & foau < g, T 37 fauw &
FT FT WE ! UF BET A7 At
I T FT 3B g FTA T0ear g ar
At § ger faar Sy g, e #F fau
AEAS g AT g AL ST = H
faea 3, ag /IS T @1 & | BT o a8
AT g7 & AT a7 F AU | /T A%
Y ST FT EATT SATHRIGT FTAT ATEAT AT

(Time bell rings)

1A, § o7 WA & F aR | faa
FAT AGATE ; T Tg qaTe ATC-ATLEH
H39 § 3347 @1 & AL qT o 7 a7 39
F AT A AT {7 | A1 T2 7 A
7% & {5 S &I TR | 9947 & 7% F19
FLAT §, AT T TTF Fg ATAT S |
A Y TTET @ ST AT AT FHET
FE, ASTE EAE. Ivg WAT @IHEH
AET AT AT & A Svg AT T&TF F7
TR gfayme FE T Ay, T oA
FHIATHT F7 &1 AT & | gATR TAT ST
T F UF a5 9T AT § AT e
T F 3T fafaee< g1 a1 ST A
Fiewt & da7 & Q1 F W 9T JET 5
T s e |

5t AFF AT AR FET FT AE X
gua 31 £ % 7 @ & ofr <A w2re
H AT AT AT | TR S TET AT FEY
foF 1T 1% AT AT WA @ F AH
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FgaT & df 99 33 399 fafaezT a7 san
& &1 I/ aTa F1 T I E |

s FrEwEl s AT qEd - sHfar
Tg FEAT AEA g fF S AT Sy A4
wiqsa § fafaee c a7 SrEw at o 9 9@
ST W17 2@ 10 & SR AEETT Y
ST ATEAT § 11 I fAeaRa &Ar Argan
g fe 1< sz, TmE A | -
Er 1% 1T 5 U 1% 31 o7
% W /A AT Ariee, fAwae ¥
e Faanfay Y 7 = 7 9 Sar
T 1 AT AT T 7 HSA HT HAAT G Feal
@Y IT TR FT TFHATR FT (TR AEY
g1 g |

HF 19 & A9 § 33 Y f9337 F AT
Areal g o Ffe 1 72T T 1 O qEwE
TE T AAT < AT qg WA fAfaeet
gma @ fag =g o, wfesd @
fafree aga « 98 fAa § 37T AT
faar 1| =9 faf /e it avar S afsaw
F TAT § AT AMT AL A ATAT

T oY 9y Ao & AT e &
A1 3% fAe 8 SR AE) AT AMfEU;
FIfR FTT fevee 9o & &7 a1 ITH
T |

Y A A A ;| gfsfagad
frraFr g |

gagATEATe (o AFILT AAY &) -
T ATT A F1TT |

=it AEFRA I91T ATEA ¢ § GH FE
ST &g AT UF T AT AT faET w1
I FATEAT E 1 AR AZT UF agA IIAT
AR BT B9+ 7, AfHT Bie I F
§ A fadr sam gfqend gHT i,
IaAT Afaand I TG § | & T A9
qfargR @ F J99 § 73 @ E |
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wew | faadr gfaed gy sfew saer
AL & | § 39 Gy F OF ITEIT AT
ATEATE | IF T2 T o1 fafesw g gowr
B T § | T AT AW FIH ¥
T &gr 7T 9T A1 SHFT ATTHIE TTH
fqa 1 ST, 78 FET AL | ITF
T |IEE 9T 9% AL A7 | I T9F fag
FTT AT AT TFH SATAT 9TE A7 oy 7w
faad ory, ga1 T 99 FwET o
T & | 99 AT I71 & A w2y T
Al AT AT &1 TE, A IHA TAT
sqaEgT TG K1 AL | I9 LA |/ A, T
gifeamz & 996 S 2 A w49
AT TAA AFTEA! F OHIET AT AL
SARA g | gAY AW AT 4@ AT B9
afSa, 97 g7 AW F Fge 98 AT fHay
TR F1 Glaem TET 319 &7 v & AT
F Fgd F[ FAT A L 1A[ N | TgT 17 FF2
FATH FT F 1% A2 ©F A1 & | Fae agf
I e BT /Y AT &F & | I TS FAT9
F T2 T F IR T FET AT & 7 340
afar &9 7 BT FI19 1 AMZAIET T
femr star 2 1 g6 798 7 W 27 Atz
# fag afew =7 & a1% 7 Far AT 2 Qv
3ITH AEfgATal &1 "rgAare @ far
AT g | 3ET A F IV FGT 9T TE FA0E
#7 JfaT ®W FE qAT &, 987 T L Fr
TE | T PRt TS F AW F AT F gAO
TR FAT & AT FET AETE I TAR
AR FIE GIAT AL &, FANF Fa1e €7
" gerdr 3 | Tafae § Wy fafeex g
froga war rgar § f& s9a oF
FIT AT AFAT &, TG AT F AT
FILEMAT & | AR TG 97 JATAT F
SAIEAT FT FMT ArfEC arfw wfzgn &
ST ST & @Y H SIedT & =7 ey &3 |

9% q19 & F UF AT AR FFAT
=eal § fF aggsar aw av s9q ARd
g B, W I To ATRA K A
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[+t sawT 94717 7189 ]

as aa7 feur I a1 399 987 #1 JAAr
qAT I F1 IgA FIAST ZR0T | 47 A4V
FAR WA qaed #f1 farg St 3 e
foF starg @ a<g &7 WET EY AT E a1 A
F TCE § Figy qrar g fw 98 sHmifame
Agt 8, wrafas 781 8, AfwT areafaswar
7% % fF 99 g9 99 S g A e
97 g1 T 2 1 f6Y ag g9 ma o
g ST |

ATTFT AR &7 R o9 a7
faa o afedl & qor g9 9 €, ITF
faT g #T qfF FAATAGT F @7 &
A IR T AR AT IF TqA AT F2
qF TG gHIT, AT aF TOA AT TATS A
FE AT TRl QI | ZAAT 9 a4
FqT TH IIA ATZA Gl gRIT, AT GF
FH A 9 FAA AfYFA 2 1 AT A

[RAJYA SABHA]

TH 9T 12 e SATATT F Fearans
qe AT THT AT §, TATAYL F qAAL TH
AR TH AT § AT TATAGT F FIA
[ AT AL FAAT € | 39 qXE § AqT-
AT | ST gEdr migAr Tod § I
AE-AE 7 I 1 AN 1 gAfAw Jw
fT9ea § fe IO 9% s7q A=A &7
ZIT T & TEL g AT AT FLAT §
HIATT AT ST ST AT T 477 37 |

SHR1 ANANT PRASAD SHARMA :
Sir, I mav point out

THE VICE-CHAIRMAN (SHRI .
AKBAR ALT KHAN) : You need not,
When you become Minister you can point
out,

SHRI ANANT PRASAD SHARMA :
Jamalpur is a very important place and
double line is justified.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : This is not the |
right way. !
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sit A3wa gt : oot fagrm A
SAATAYL &1 FAT T T TR § |

»ft stnavat Satz qEg e, g
HIAATT IAG HAT FT eqTA TH AT
ATHRTTT HAT AZA o 577 qF FTATA-
97 & AT fasiq egra AL &, 97
a% AT &1 9 guTT AE FWr FEt
FAAT F AT glaure F @ S w4
§ 7% facge wwewa €1 & 1 zAfn o2
FUAL T IIMEL FT G I FgA &
Ffre 71 2 fF O we-uE eud 18
gU & IR TW AT TATTYL THATT T
oY fa@ma %7 ; Fqifw g qaq™ &) I
& stgt qe 0¥ e § f 99 faw a@
FY WAA T FT AT g, T AT FAT
wFa & 1 fgdm wgms @ aw # @
an L faar ) 1965 § Mifeaw o= v
FA G0 T AT | FIT 7 S feFe vy
g, Ia% faq Wi g & fag &gy,
ar fewz woe F1 gt A7 ST &Y, T
FEALE o feey ot awg &1 @A
I fegt &1 Jrw, T 37 A9 A SV
I H AW € | AU O AE F
T HAT 3T HIT £ F qAT TATATT
FTTETH 7 diwer 14 faaq ifwd &1 SfY
F1H faerd I FAT AT |

SHRI ANANT PRASAD SHARMA: Y
was supporting his demand for making
Jamalpur a double line.

THE VICE-CHATIRMAN (SHRI
AKBAR ALI KHAN) : Mr, Kulkarni.

DR. B. N. ANTANI (Gujarat) : Have
you called Mr. Kulkarni ?

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN) : After him 1 will
call you.

SHRI A. G. KULKARNI
rashtra) : [ have no objection.
speak.

(Maha-
Let him
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DR. B. N. ANTANI : T am sorry the
Railway Ministe: is not here now, I wanted
to say somethin; about him.

THE VIC E-CHAIRM AN (SHRI
AKBAR ALI KIIAN) : The Deputy Minis-
ter is there. If vou want, you may speak.

DR. B. N. ANTANI: Mr. Vice-Chair-
man, after the assumption of office as
Railway Minister, 1 have been observing
the Railway Mir.ister, Shri Gularilal Nanda,
and as 1 am privileged by age, T have been
making some p.ychological studies of the
man’s evolution as Railway Minister. May
I tell you, whren he did it, T was very
enthusiastic, ver' optimistic ? I assured him
of my co-operation. Since you have evolved
your eleven-poir . programme, we shall give
you sufficient tiine to see that it is imple-
mented and off:r you every co-operation
in your efforts. Two months have elapsed.
I think the Rai' Bhavan’s second storey is
such an infectious storey that as 1ong as the
Minister is out of the orbit and aura of the
rooms of the Members of the Railway
Board, he is a trave man, he is a patriotic
man, he is inspi-ed by the spirit of service,
but the momen! he enters that Bhavan he
becomeg corrup! and is absolutely a spoilt
manr and we 10s - all hopes about him. This
is my experienc . 1 will tell you that only
last weck I hac put a question

SHRI N. G GORAY:
serious charge.

It is a verv

DR. B. N. ANTANI : How much time
have I got, so that I can limit my speech ?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Ten minutes

DR. B. N. ANTANI : What happened ?
Only last weex [ had a question. Mr.
Deputy Ministe , note it down, T asked a
question : On } Oow many stations on the
Kandla-Deesa Failway are platforms not
built ? 1 had a reply that all stations have
got platforms. T.ow, I have been travelling
every day. Let -he Minister travel with me
and | will shows to him that it is a mis-
leading thing an { it is misleading the House.
It is absolutely an incorrect answer. | will
only cite one nstance. There is a station

[1 SEPT. 1970}
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called Chitrod. Mr. Minister, note it down.
Then, I will catch hold of the ears of the
Members of the Railway Board who mis-
lead you people in giving the answers in
the House. Now, what happened? There is
no platform built and now Chitrod is the
gateway to the eastern part of Kutch and
the border area. When passengers want to
get down, they have to jump and there are
accidents every week.

Yet the answer is all platforms are built.
Why are you succumbing to everything
prepared by the Railway Board people
without verification and misleading the
House ? This apart, I will now draw the
attention of the Railway Minister to One
principle to which T always adhere in my
public duty as a Member of the House. |
consider this great nationalised institution
like the Railways as a great public trust and
ali the members from the Railway Minis-
ter down to the lowest servant as the
trustees and beneficiaries of the people. The
test of the efficiency of the working of this
trust is how much advantage does it do to
the people. What is the answer today ? Are
people happy with the Railway administra-
tion ? What s the test for the extension of
railways all over the country ? Electrifica-
tion of the line Virar to Ahmedabad, for
that you can get millions of rupees, but to
satisfy the primary neced of a backward
area like Kutch, where after twenty years
of struggle we have succeeded in getting a
broad gauge railway up to Gandhidham, in
order to serve the entire westernr part of
Kutch including the area which is given
away to Pakistan in the Rann, you refuse
to extend it, you bring forward the same
vicious justification of financia] aspect and
no traffic. As my friend Shri Babubhai
Chimai has assured you, T assure you on
behalf of the people of Kutch you build
this railway on a loan basis to the people
of Kutch and when we make profit. you
do not come to share that profit and appro-
priate it; you see what a paying proposition
it is, It is all an excuse for not doing any-
thing to keep Kutch backward, and there
is a political motive behind it, and I charge
like that, and it is because there is the
Hitendra Desai Government there. 1 am
leading the people of Kutch for the last
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[Dr. B, N. Antani]

fifty years, and I know when there was no
railway in Kutch, they used to say railways
will not pay. You see what things have been
done. What happened? Mr, Poonacha
visited Kutch, He gave us a public assur-
ance that as soon as he returned to Delhi,
with the opening of Lok Sabha, he would
announce the extension of the broad gauge
railway from Gandhidham to Bhuj, the
capital. The misfortune of the people of
Kutch was that there was a change in the
Ministry, and with the change in the Min-
istry your manners change; even manners
change. Immediately another Minister
comes. Shri Ram Subhag Singh says:

gf, @A f@d@rgd | When I said that
the proof the pudding is in the ecating, he
said, “It is ready: the pudding is being
cooked”. Shri Ram Subhag Singh is in
opposition. Now comes Nandaji. When
Nandaji visited Kutch, he promised the
people of Kutch. “You join us and T will
give you the railway up to Bhuj”. We did
not join and the result is that this extension
is not being given to us today. The Minis-
ter had made that offer to the people with
whom he had accompanied. 1 am prepared
to name the person, Dr, Mehta, an ersiwhile
Member of the Rajya Sabha. He took him
to Kutch. The Minister himself is a gentle-
man, a man of public service.

The Railway Board saw the time-table
and said, “Oh! that train from Ahmedabad
to Bhuj is not running properly. Tt should
be cancelled”, and it was cancelled.
(Time bell ringsy Now what can I do”’

AN HON. MEMBER :
important points

He is making

DR. B. N. ANTANI. 1 am not jp the
habit of asking for more time, 1 will sit
down, But my blood boils, my heart bleeds.
I am not a man who indulges in destruc-
tive criticism. I am not a man who will
raise any issue of an individual or a blang
or a cook of a General Manager, because
1 have been a Dewan, I am used to such
services. This is happening in the world.
But 1 rise to speak only when there are
materiels. Why are we being denied?

[RAJYA SABHA]
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What is our fault ? Sir, I brought a deputa-
tion from Kutch. We took away the
Railway Minister from the orbit of the
Railway Board And he agreed and said
that this train was an important trai. The
moment we took a deputation, the same
vicious circle with beautiful suits. . .

SHRI T. V. ANANDAN : You should
not blame them.

DR. B. N. ANTANI: 1 am an ill<clad
person. They said, it was not a paying
proposition. The Railway Minister, however,
was able to issue an order immediately
that that train should be continued. That
train is continued. and today there is =a
demand for another train. And vyet it s a
paying proposition,

So. if the Railway Minister succumbs to
the Railway Board officials, I tell him,
there will be no end. I can tell him, we are
as practice, as bold, as you are, and you
will see that the people of Kutch will co-
operate with you. Our patience is lost. We,
in Kutch, never believe in destructive cam-
paigng or destructive activities. In the name
of horouring international obligations, by
arbitration, you gave away a part of Kuich
to Pakistan. We have forgiven you. We
never rose in rebellion. You are today in
that House. Two days later you will come
here to undo the same agreements, con-
tractual obligations. At that time, Mr.
Chavan said, the hon. Member does not
understand. Yes, 1 am a fool at the age of
80. He says that there is a difference and
distinction between internal agreement and
international agreement, between mother
and mother-in-law. Very well, Mr. Chavan
justified that,

Sir, 1 pray to the Railway Minister, do
not tax our patience unnecessarily. There
is no justification. Last week on the 18th
and the 19th, the entire Kutch was closed.
This is nol an emotional thing alone. This
is our heart. As long as the broad gauge
railway does not come to Bhuj, the people
of Kutch will consider that they are being
insulted, humiliated and undome and that
the greatest injustice is being done to them
without any justification. 1 would once
again pray to the hon. Minister to rise
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above this viciou; aura and orbit, the Rail-
way Board, and be the Gulzarilal Nauda
that yvou are; w2 are as patriotic as you
are, and we shal, cooperate with you.

SHRI A. G. KULKARNI : Sir, 1 have
only two or threz points to make on this
Appropriation Bl for the Railways. Parti-
cularly, 1 am vorried—and I may draw
the attention of the hon. Minister—about
the staggering ariount of pilferages now-a-
days, which is mrentioned in the Reports of
the Railway A dministration. Particularly,
Sir, T was very -orry to read very recently
in the Library t'e Lal Committee’s Report
on pilferage. Fecently 1 also made the
charge in this I{ouse that the Railway
administration o the unscrupulous traders

or whoever they are, they have created a ‘

vested interest ir pilfering or stealing goods
frem the railway ;.

It is something staggering. 1 do not know
whether this figu e is correct. But only yes-
terday the figure showing the claims settled
was about Rs. 9 7 crores or whatever it is.

SHRI GULZ/RILAL NANDA: It is
Rs. 11 crores,
SHRI A. G. {ULKARNI: It is Rs. 11

crores. The tot:! claims are round about
Rs 50 crores. Whether that amount is cor-
rect or not, I d» not know, But I got the
figure from te Library., The Railway
Administration ' as the Hability of Rs. 50
crores worth ol claims to be settled, and
every year claims worth Rs. 10 crores are
paid. You will s:e what type of justice the
poor pedple will get for their stolen mate-
rial from the Iaildways since in this pil-
ferage there is the co-operation from the
Administration : t the lower level or what-
ever class it is.

Sir, I draw tl e attention of the Minister
to the very stagering and dark feature of
this new trend developing in the Railway
Adminijstration. Particularly. in my consti-
tuency, Sangli-Miraj line, T find even work-
shops of the Riilways are tampered with.
The best impor ed machine tools are sold
in the industrial estates round about Kolha-
pur and Sangli, Even copper and nickel are
available, Wha: can ¥ say ? Everything is
stolen in such . way that it is being sold

[1 SEPT. 1970]
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in the open market. 1 do not have the
figure on all-India basis. But it is for the
Minister to find out and put down these
unscrupulous people created by power own
administration.

1 wonder if the 11-point programme is
still there or not. 1 understand that the en-
tire thing has been transferred. I do not
see any repudiation. It has been transferred
to the Railway Board, or is everything
again going to the Moghul Darbar ? Have
courage at least and pursue that 11-point
programme. In that programme you have
mentioned this stealing business and pil-
ferages.

Mr. Nanda is a selfless and an honest
patriot. He is not out and out a politician;
he is Garrdhian, and I have got great belief
in his ability ty, meet the demand of the
smaller people. This complaint comes out
of a long correspondence between him and
me about difficulties to the small-scale
industries out of this pilferage business.
will give the instance of small workshops
producing goods worth Rs. 50000 to
Rs, 1.00,000 per month where Rs. 5.000 is
invested out of the working capital in pre-
ferring claims against the Railway Adminis-
tration for short weight of raw materials
like pig iron, etc. Recently T saw a photo
in the Hindustan Times where big heaps of
pig iron stolen by some unscrupuious
traders or unscrupulous servants of the rail-
ways are shown in the Bhilai steel vard.
Nandaji gave a reply to my letter. Why,
Sir, I want to complain to him is that his
reply did not stand the scrutiny of a wor-
ker. What did the reply say ? 7 quote:

“As regards deletion of amendment of
Rule 118 of the L.R.C.A., Goods Tariff
No. 32 part-1, pertaining to re-weighment
as suggested, it is pointed out that this
rule has been framed with a view to
eliminating  indiscriminate re-weighment
of incoming wagon load consignment
because the re-weighment process in-
volves considerable shunting operations.”

When 1 am pleading to you on behalf of
the small-scale industrialists who cannot at
all justify their investment in preferring
claims against the Railways, it is for you to
find out some way.
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I again replied to the Minister that this
was not the way, that he was only quoting
a rule given by some subordinate officer
in the Railway Board. 1 requested him to
apply his own mind and find out whether
it was possible for the small-scale indus-
trialisty to invest funds out of the working
capital taken at 12 per cent and get claims
from the Railways after two or three or
four years, I again request the Minister that
he should apply his own mind. This is
basically the responsibility of the Railways.
The steel or pig iron is being loaded at the
Hindustan Steel, a public sector workshop
and it is also not that they do not know
how steel is loaded in the wagons and
whether weighment is made. Tt is a public
sector organisation and the Railways are
also a public sector organisation; and the
recipients are the small-scale industrialists.
Tt is a chain of business. So. here the
Minister has to apply his own mind

Then 1 want to draw your attention to
another problem which is a very important
problem, and it is what is known as
rationalisation of freight structure. Sir,
rationalisation of the freight structure is a
very big subject. I cannot deal with it with-
in the shert time available to me. But as
I said, the Railway Minister is a Gandhian
and he knows the principle of helping the
handicrafts industry. Sir, from my consti-
tuency musical string instruments Tam-
bura and Sitar, go to Bombay for ‘being
exported abroad, to Paris and other places.
Now these craftsmen who manufacture
them used to take them by train to Bom-
bay, putting them in the place where
luggages are put in the third class compart-
ments. Some ingenious Railway officer
found out that they should be charged.
Now a package of four Sitars is charged
about Rs. 50 or Rs. 60. And what is the
craftsman going to earn? And these are
ultimately going for export. They are not
meant for indigenous sale in Bombay,
Pooma, Allahabad, Delhi or somewhere
else. So this is a case where the question
of rationalisation of freight structure needs
to be looked into by the Railway Minister.

Now, T come to the last point. This was
done during the period when Mr. S K.
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Patil was the Railway Minister, Now from
Poona to Miraj it is being made a broad-
gauge line, and from Miraj to Hubli also
it will have to be made a broad-gauge line.
And one day or other you are going to
mahe it broad-gauge up to Goa also, be-
cause of the movement of manganese ore,
iron ore and forest products. Now right
from Poona up to Miraj and Kolhapur and
Sholapur, the entire zone has been tagged
to Secunderabad. Sir, you come from
Hyderabad; so please do not think that [
am saying this from some other point of
view. The natural aspiration of the Maha-
rashtrian community is that the divisional
office must be located in Poona, Our entire
approach is that if we have a complaint, we
must either go to Secunderabad or ty Hubli
on the other side. T do not want to say
anything about Mr. S. K. Patil, because I
know what interest and what love he has
got for Maharashtra. So T do not want to
comment adversely on this matter. T would
make a request to Nandaji that this is the
opportune time—the broad-gauge line is
being laid: it is going to be inaugurated—
when this type of re-thinking will have to
be done to meet the nmatural aspirations of
the Maharashtrian community living bet-
ween Poona and Miraj, Kolhapur and
Sholapur on that side and Konkan. Panwel,
etc. up to Goa.

This can be met only when the head-
quarters is shifted to Poona.

SHRI KALYAN ROY (West Bengal) :
Sir, it is true that the present Railway
Minister was a Labour Minister before. But
perhaps this is also a tragedy. Let him him-
self ponder over this. Has he been able to
bring his outlook as the Labour Minister
into the Railway Ministry or has he been
unashamedly inheriting more or less the
same bureaucratic attitude which was criti-
cised so severely by other Members 7 We
have seen that there have been two strikes,
one in the North-Eastern Frontier Railway
and the other in the South-Eastern Railway.
And he promised that there would be no
victimisation. There was an understanding
as the strikers went back. And what did
they find ? What happened to the solemn
promises, assurances, which were given by
the Railway Minister who was the Labour
Minister before and who, I think, would
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share my indignation against any victimisa-
tion or haruas ment of the labour? He
perhaps could ' ot control those top officers
who were bent upon taking blood. The
strikes today in the railways are the result
of long-standin, grievances which are today
blowing up the lid because in the last
nearly twenty vyears the railway workers
were really su pressed, It is not only the
bureaucracy of the Railway Board. Why
should T te on:-sided ? The railway unions
which were furctioning were neither demo-
cratic nor proyressive, and in many res-
pects we found the trade union bureaucrats
as equally co-rupt as some of the high
officials. Nandaii has today to fight against
both, both aga nst the bureaucracy in thc
trade unions which even today suggests the
Svndicate—sho :iting for law and order—in
other words th:y want to suppress the new
upsurge of democratic movement in the
railways—with the help of bureaucracy mn
the railway adininistration. Nandaji should
fight against both vested interests.

Sir, in this rport of the Railway Minis-
try it has bee: stated that the Railway
Protection For:e continues to assist some
State Governm :nts in dealing with the law
and order prol lems pertaining to the rail-
ways. We ar:  absolutely opposed to it
because we hae seen the Railway Prctec-
tion Force failing to protect the pillerage,
failing to protcct the railways from dacoi-
ties, which are happening everyday in the
railway compsa-tments where the ralway
passengers are feeling so unsafe. It is sur-
prising that the attendant, the first time
when he come, requests the passengers to
lock the doors well from inside. Such :s tLe
condition of cur railways. If the Railway
Protection Foize, which is supposed to
improve the conditions ‘of the railway
safety. is toda) utilised to assist the State
Governments t suppress democratic move-
ments, well, thire wil] be more thefts, there
will be more pilferages. Unfortunately, !
have alsg to bring the question of horrible
discrimination 'vhich has started and startea
under this Miiistry against the State of
West Bengal, t is not only the people of
West Bengal who are saying this; this is
being said by those who produce coal, the
mine-owners. | would like to draw the
attention of thy House—in fact T raised this
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! question ip Parliament the other day—to a
statement made by the Chairman of the
Indian Mine-owners Federation. What he
said was—

“I would like to state that it has been
the policy of the Government to give
protection to the collieries in West Ben-
gal and outlying fields for continuity in
the maintenance of their buyers. The
policy has been confirmed at various
occasions in the meetings of the Coal
Advisory Council and in the meetings
with the Railway Board officials. This
decision was basically to ensure that the
collieries in West Bengal do not lose
their current markets which are mostly
in northern and eastern India and similar
other outlying fields—in other words
southern fields—for, the movement of
coal is restricted to Madhya Pradesh and
Maharashtra area. Recently the railways
have started and allowed the movcment
of rakes from Madhya Pradesh collieries
to north India via Delhi and Bilaspur.
This is contrary to the promises given to
the metal industry from time to time by
the railways. If this is allowed to con-
tinue, all the mining collieries in Weust
Bengal which are already crushed under
the burden and have insufficient demund
will lose their existing collieries resulting
in a complete shattering of the economy.”

This is a very serious matter and
deserves immediate action or intervention
to stop any further movement of coal of
outlying fields to Northern India. When
asked whether this was true, the Minister
said not only yes in his reply dated
31-8-1970, that is, yesterday, but added that
the movement of Central India coal has
recently been permitted on the Western
Railway up to. Agra and the regular move-
ment of Central India coal will be consi-
dered as soon as the partial doubling work
is completed. The number of wagons in
use is 225 which are moving surreptiously
and clandestinely against all the assurances
and promises. These are being taken away
from West Bengal to Madhya Pradesh. Is
there not a political understanding behind
it ? Is it done to satisfy the Madhya Pradesh
Government or is it also to get more money
for the Congress ruling party from the
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Worahs whp are dominating the Madhya
Pradesh coal fields today ? 1s it not a fact
that these new tycoons—the K. Worahs—
who are capturing the Madhya Pradesh coal
fields, are financing some Congress leaders
and that is why their coal is taken and
shifted to the Northern India ? It is a very
serious charge I am making, What | am
saying is that this supply of wagons to
Madhya Pradesh is against all the assur-
ances given to us. It has a very nasty poli-
tical and financial smell in it,

Shri Nanda is a good breeder of points.
Sometimes we get 11 points, sometimes 10

points, All the passengers are confused
with so many points coming from s0
many sources. So many brochures and

s0 many pamphlets are published with
nice colours., They look very good. But
what is his real fuel policy ? That has
been raised not by me. It has been raised
by his honourable colleague Dr. Triguna
Sen. The other day we had a meeting of
the consultative committee for mines and
fuel. This question was raised there.
There Dr. Triguna Sen referred to the dis-
cussion he had with the Ministries of
Railways and Irrigation and Power and
said that if we go in for electrification
instead of dieselisation, coal would be used
for production of power’. He made it
very clear that he was against this reckless
dieselisation policy followed by Shri Nanda
on the instructions and at the inspiration
of the officials of the Railway Board and
the American lobby. Dr. Triguna Sen has
not agreed with the way the Railway
Minister has chosen to go. Is this very
healthy ? Is this collective responsibility ,
What is the real fuel policy? It is no
use sending one officer to the coal dump-
ing ground at the collieries. T want Shri
Nanda to see what is happening there.
Now officers in the collieries are demand-
ing more money from the mine owners
stating that now ‘we have the economic
drive. and unless you give us more money
than what you wsed to give, we will write
a letter cancelling the order issued in your
favour’. Mere corruption is entering into
the coal fields. T would like to have a
statement from the Minister as to what his
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real fuel policy is. 1 do not think that it
reflects the view of the Cabinet at all
This reckless dieselisation should stop. It
is surprising that in a country where there
is so much coal, the number of electric
locomotives is 500 as against 994 dizsel
locomotives. And electric locomotivas are
cheaper than diesel locomotives, This point
hag to be clearly stated by Shri Nanda.
Sir. T would also point out that I have
come across a strange anomaly here also.
It was stated on 31st August 1970 by the
Railway Minister, in answer to question
No. 680 by Shri K. C. Panda and Shri M.
K. Mobta, that the amount of compeasa-
tion paid by the railways for pilferage or
loss of goods carried by the railways was
Rs. 433.76 lakhs in 1968-69 and in 1969-70
it went up to Rs. 487.29 lakhs. But, in
the Report of the Railway Board, the net
amount paid by way of compensation for
pilferage of goods and damages is shown
as Rs. 9.36 crores as against Rs, 7.22 ctrores
in 1967-68. It is not a question of aay
fantastic amount of compensation which is
also a part of the organised looting of the
Indian treasury, of the money of the poor
tax-payers, but it is something else, Where
are the correct figures Are you having
two or three or four kinds of figures

Sir, now, this is my last point, Tt is
about the question of setting up the Divi-
sional Headguarters. 1 fully share the
agonies of the hon Members of Parlia-
ment. But, T want to draw the attention
of the hon. Railway Minister to one meet-
ing on the 14th May 1969, when the
administrative authorities, the North-East
Frontier Railway, the Railway Minister
and Sheri Parimal Ghosh, and top Ministers
of U.F. Government were there and it was
decided that a new Divisional Headguar-
tets would be sel up at New Jalpaiguri
because there is one new Divisional Head-
quarters at Ranghia and there is one at
Katihar. But, upnfortunately, Jalpaiguri,
which is a tea centre. where the headquar-
ters. the entire headquarters of the business
of Northern Bengal is located, is excluded.
Certainly, some bias is there, some attitude
is there, because of which deliberately
New Jalpaiguri is being excluded from the
map of the Divicional Headquarters, 1
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would like the hon. Minister, particularly
in view of the assurance, solemn assu-

rance, given o1 the 14th May 1969, to
assure that there will be a Divisional
Headquarters in New Jalpaiguri., Why is

it pet being dine ?

Sir, this is my last point. It is true, Sir,
that not only tie railway problems are not
being properly looked into. but also there
is the attitude of the high officials to the
various complaints of the responsible citi-
zens of the ccuntry which are not being
locked into, tut are brushed adide So,
taking as a wlole all the questions, T say,
the railway adniinistration has not improved
during the last one year which has led to
strikes. The str kes can not be smashed, by
the police or by the Railway Protection
Force; but, yoi have to understand sympa-
thetically why the railway workers go ©on
strike, why the' are discontended, why they
are protesting . gainst the lack of amenities,
why they are rotesting against the corrupt
transfers, against the lack of hospita] and
other facilities. against the danpgerous auto-
mation that is coming in now and so on.
Se, taking all  these together, T would
request the hon. Minister—I know he was
nct a bad Labc ur Minister; but the Railway
Becard and th:  corrupt bureaucrats are
there who hav lost touch with the railway
men—to see t( these——and he has to fight
these—and he 1as to assure once again that
there will not e harassment and victimisa-
tion of the stril ers who took part in Siliguri
and in the great ‘bandh’ and he should not
discriminate s> openly, so nakedly, so
blatantly. against West Bengal. In West
Bengal, the nimber of the unemployed is
about three million. Should T go back to
Bengal and suy. “You have three million
vnemployed ard under the Nandaji’s Rail-
way Ministry, you will have another one
lakh in Asan.ol and other coal mines ?”
Thank you, Sii.

o1 d@re o "ew (fag) @ o9w-
guTeTeT ST 7 Wel ST FT e Iw
AT T AT @A AEAT § 1 qET
aget ard fswwr 7 9% Fewr a8 77
2 fF dez A< fopieeaew & oF S
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o fF digg 2w F TR w2
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TR far AT | T TAET A FTIW
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ST T AT & AT AW g fF Sear
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fFT & & X FRYT €97 Tt AGLT
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FT AR g FA9e F< A {6 AT &
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g | 39 AT | AT ATHL AT FA
F A FT FUETT 61 TE€ & 99
AT & AR gafod ' g fF wmfear
299 ¥ fagins 299 3% UF argd
T TE

7o Al agar a7 fr% gom or R
Sgi-ai Mav AT A9 2, T8 IqH!
FTITAT AT | Fva2 F7AT AT AT
I e T ag T A o &
FIUAT § *fegre FF AT TREgE ¥
FTETe 7%, ATSAT ATSA TATE AH |
% 9wy ST o fF A9 &1 @
g T ag @9 F AW O AR
TEY | & FET S # A4 e g



219  Apprepriation (Railways)

[=fr 1o uAo F2)

9 IREEE ® oWl aF I® g A
2 a7 7L, FY TF IAFT FIECAAT I |
UF Fears agl X AT W F
FT FEE G g, AT ST & aAAET
AT &, qg WA A AT ATST 6
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F | A § ag ST F2 AT A | AW
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d 9 g oo b o ornw
3q W1 fF 7" AT 9T FAdr g, SEHt
ITEAE FTd AAET § FETAT AT AEIA
FT AT AL HfEFILT AT IO(EAT TF A
ST | FAY AT gATT & A1 F AT §
I T HAL ¥ &0 F

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN) : 1 would request
Members to cO-operate with me and take
not more than five minutes.

SHRI SASANKASEKHAR SANYAL
(West Bengal) : Mr. Vice-Chairman, Sir,
there are not very many people im Bengal
and outside who do not know that there is
a very important railway junction at Rana-
ghat on the Eastern Railway. The Assam
Mail and the Darjeeling Mail used to pass
from there. In the British days it was a
glamorous station and the first class Euro-
pean-cum-Indian style canteen was there. Of
course it has lost much of its glamour but
in the centre of the
main building., For some years past T have
been watching that some of the boys of
my age are clothed with the usual fivery
of the Railway canteens, dirty, not washed.

I asked them what was their remunera-
tion. He said : ‘Some cups of tea and 15
paise commission per rupee’. On that basis
I put a question to the Railway Minister
about the number of canteens at the Rana-
ghat Junction, the details of the remunera-
tion and the nature of the tenure, etc.
because I thought that after T have heard
these things, I would pass on the matter
to my trade union friends but do you know
the reply ? It was a staggering reply :

“No Railway canteen exists al Rama-
ghat Junction.”

SHRI CHITTA BASU : It is very much
there.

SHRI SASANKASEKHAR SANYAL : It
may be unauthorised but it is part of
the Railway building and it is under the
Railway supervision. Even if it is not so,
the Minister might have said : ‘Yes, the
canteen is there but not managed by the
Railways.” If somebody takes that food and
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gets cholera, will he not be responsible ?
He might have iiven the answer: ‘Yes,
there is a cantee . but it is not directly
managed by us. He says that there is no
canteen. 1 wonde: if there is any Gulzarilal
Nanda at all in xistence. On the 13th of
August T wrote 1 letter disclosing all the
facts and asked tor further information in
the matter and le gave a reply on 17th
August to say :

“Dear Shri Sanyal,

I am in receipt of your letter of 13th
August regard.ng canteen at Ranaghat
junction.

With kindest regards,”

Why do you no' kindly say that you are
making further ' nquiries into the matter ?

SHRI GULZARILAL NANDA : This is
an interim reply. As soon as a letter is
received, before saying anything about it,
we acknowledge it,

SHRI SASANFASEKHAR SANYAL:
I accept that postion but I tell you that I
am an old timer 1 had my old days when
I was very muc1 arrogant and obstinate
but after all I an now shed of that. I have
just become a bz'anced man but still, does
he not think thit giving this misguiding
ir'ormation com s under the question of
contempt of this House or against the pri-
vileges of this House ? I leave this matter
to him without further dribbling on it.

My second pont is, | gave him another
question. There is an electric line from
Calcutta to Kris! nagar. Probably you have
not been to my side. So many mangoes
are there, you d» come there. They are as
sweet as the per.ons of that place. Up to
Krishnagar there has been electric traction
and double line but beyond that there is
Murshidabad. M father is from Nadia and
my mother is from Murshidabad and my
district is Nadiz Murshidabad. Now there
is a question of extending the line because
Murshidabad is ¢ rategically very important,
it is a border mt only of Bengal but also
of the whole cotntry. Talks were going on
and in answer 1> my question in the last
session—he was not the Railway Minister
probably then— here was a reply :
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“The matter is being considered and
steps are being taken.”

Will he kindly let me know the position
because I am very old and I do not want
to die before certain things have been done,
Will he kindly either extend my life by 20
years or see that within the reasonable
span of five years more, he will get this
extended up to Murshidabad completely so
that a long overdue thing is done ?

The Railways can take a line or give a
line. There is a Consultative Committee
everywhere. Instead of making that Consul-
tative Committee merely a sitting body for
meetings and discussions now and then in
a perfunctory manner, let the Committee
be converted into a functional agency. The
Railway employees cannot check anything.

They cannot prevent pulling of the
chains. They cannot do anything for the
amenities of the passengers, So, let the
Consultative Committee be converted into

" a functional body. Let them have out-door

duties on the railways. Let them look into
the tracks and the traffic so that, as the
people’s representatives, they can gd to the
people in the different areas and say to
them, “Please do this. Please do not do
this, This is an experiment which is worth

trying.” T hope he will consider this sug-
gestion.

SHRI G. A. APPAN (Tamil Nadu) :
Mr. Vice-Chairman, Sir, for the last two
years [ have been ventilating my grievances
against the Railway Board and the Railway
Ministry about the treatment meted out to
these poor Scheduled Caste people in the
Services, Next to the industries. Govern-
ment employs the majority of the people
in India—I am comparing the employees in
the industries and in the Government—and
the Railway Board and the Railway Minis-
try are the major employers in this con-
nection. Government Orders and Govern-
ment Notifications have come in raspect of
giving promotions in various respects to the
Scheduled Castes and the Scheduled Tribes.
I had been speaking about this to the then
hon. Minister, our revered Nandaji's pre-
decessor. and T have given expression to
my views previously also on the fldor of



223  Appropriation (Railways)

BShri G. A, Appan]

this House during the time of the then
Railway Minister. But he had not been very
attentive to many of my points. to many
of my grievances arising out of the irregu-
larities committed by his officials concern-
ing the Scheduled Castes and the Scheduled
Tribes, though he ldoked into one or two
of those points, 1 am very very happy now
tc see that, despite his age, the present
Railway Minister Nandaji is very very
active. He also gives thought to the respon-
sibilities that he owes to his Ministry to
equal the trust that has been imposed on
his worthy shoulders and broad breasts.

Mr  Vice-Chairman, Sir, [ should say
here that Madras State (Tamil Nadu) has
not been sufficiently developed in respect
of railways. When I see very very big
stations this side and that side, my heart
threbs and burns that my State has not been
developed to an equa] extent in the matter
of railways. This I have been telling the
Railway Board but, in spite of my repeated
four or five speeches on the floor of the
House, nothing has been done ty convert

the metre-gauge lines, namely, Madras-
Trivandrum. Madras-Rameswaram and
Madras-Tinnevelli-Tuticorin  lines, into

broad-gauge lines. J have also requested the
Government to open a broad-gauge railway
line from Tinnevelli to Cape Comorin, This
has also not been attended to.

Mr. Vice-Chairman, Sir, when [ was a
student, in 1924 or 1926, there was a pro-
posal to open a line from Usilampatti to
my place Srivilliputtur and then also up to
Watrap. But this has been abandoned. 1
do not know why. This is a very vital line
which will certainly bring very much
revenue to the Govermment, to the Rail-
ways., and it will benefit the poor pecple
in those areas. I request the hon. Minister
to kindly see what has happened to this
railway line from Usilampatti to Srivilliput-
tur and Watrap and when he will be able
to implement my suggestion for the con-
version from metre-gauge to broad-gauge
the railway lines running from Madras to
Trivandrum, Madras to Rameswaram. and
from Madras to Tinnevelli and Tuticorin,
and a railway line from Tinnevelli t¢ Cape
Ccomorin.
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Mr. Vice-Chairman, Sir, though the pre-
sent Railway Minister Nandaji has taken
charge of this Ministry only the other day,
so to speak, he has done very well. But
I am afraid the officers are not sufficiently
cooperating with him, and [ beg to say that
they are not only the officers in the Railway
Board or the Railway Department, but the
officers throughout, I mean even those who
are not in the Railway Board. They are not
useful to him to interpret the constitutioral
aspects in respect of Scheduled Castes and
Scheduled Tribes. Mr. Vice-Chairman, Sir,
may I request the hon. Minister for Rail-
ways to institute a cell in the Railway
Board comprising Members of both Houses
of Parliament to look into the grievances
of the Scheduled Castes and Scheduled
Tribes ard see how the Government Orders
in favour of the Scheduled Castes and
Scheduled Tribes have not been implement-
ed from its inception in 1955 or so ? If he
can do it, he will be a true Gandhian. [
think it is not very difficult. Unfortunately,
he has a very trusted lieutenant in Mr.
Ganguli. Wherever [ have been, many
people speak pleasant things about Mr.
Guanguli. But there are many people, who
create jobs and afterwards reserve them for
people of their own community, people of
their own religion. And | have been telling
you, Sir, if there is a Mathur as the Head
of a Department, Mathurs are appointed to
the posts, and if there is a Menon us the
Head of a Department, Menons are
appointed to posts. It goes on like this.

Mr. Vice-Chairman, Sir, please excuse
me; this is a very very important thing.
The Government officers should be true to
the job that is entrusted to them. Let them
not be selfish; let them not deceive them-
selves and deceive the poor public. Of
coutse [ have put forward a number of
proposals to Nandaji and I request Mr.
Natda to look into all those thingy and
write to me if it is not possible for him to
institute 4 cell immediately, at least with
five people, to go to every place where
people are employed and to know their
grievances. And the officers who have done
it wantonly should be penalised and dis-
missed and even their pension should be
stopped. Unless there is some moral check,
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things would mo! improve. T would also
appeal to the officrs - let them not deceive
themselves; let them strengthen the hands
of the Minister an. see that they are honest
to the trust that is reposed in them.

SHRI PRANA} KUMAR MUKHER-
JBE (West Bengui) : Mr. Vice-Chairman,
Sir, when Mr. Ninda came forward with
his eleven-point programme for the better-
ment of the Indiar Railways, there was an
apprehension tha perhaps this eleven-
point programme will have the same fate
as the Sadachar S:miti or the Bharat Sevak
Samaj had when he put forward his ideas
as Home Ministe . In fact the same thing
is going to happ:n. For instance, it has
been pointed out in the eleven-point pro-
gramme that bette - relations should be esta-
blished between : mployees and the autho-
rities. I am citin/; one instance to show
what sort of beiter relations have been
established after the eleven-point pro-
gramme was put ‘orward by the Minister.

SHRI CHITTA BASU : Not the ten-
point AICC pro-ramme ?

SHRI PRAN/B KUMAR MUKHER-
JEE : On 29-7-1$70 a serious accident took
place in Howrah in the Goods Inspectors’
Office. A railwa’ engine along with 43
wagons crashed nto the office shed. Four
workers were inj ired and a complaint was
lodged with GRi for investigation. Tmme-
diately the high « fficials rushed in and they
asked the clerk nat to insist upon investiga-
tion and the whele matter was tried to be
hushad up. Fortinately the officials who
were working there for their own safety
and security loded a complaint with the
Divisional Super ntendent through a mass
petition. That is how the higher authorities,
the high-ups i 12e Railway Administration
are dealing with their employees.

There is another instance, The Minister
himself gave an ssurance that no victimisa-

tion will take pl:ce in the case of the strike, ‘

whatever be the reasons. I may not agree
with the reasons for which the strike took
place but T am otally opposed to any sort
of victimisation. particularly when the
Minister gave a :ategorial assurance that no
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victimisation will take place. But some of
the railway officials, the high-ups, had the
guts to say that they will resign if the
Minister tried to implement his assurance.
That is how the Indian Railways function.

It has been pointed out by hon. Members
of the House how the claims for compensa-
tion for pilferage are increasing year by
year, how the rates for passenger traffic and
the freight rates are increasing year by
year. And all these amounts are utilised to
meet claims for pilferage which are increas-
ing as a result of inefficiency and impotency
of the railway authorities. Sir, it has
become an almost alarming feature to travel
by railways, It has been pointed out by am
hon. Member on the floor of the House
that the Railway Protection Force should
not be taken away for the task of maintain-
ing law and order in the State.

May I point out to the Minister that
there is 3 clear and categorial provisicn in
the Constitution of India, where under arti-
cle 257 special power is given to the Union
Government to issue necessary directions to
the wvarious Stale Governments for the
maintenance of railway property ? May T
know from the Railway Minister whether
any such direction has been issued ta the
State Governments, when 39 squattings
took place on the railway track, as per the
statement of the Railway Minister 7 When
wild-cat strikes took place. when railway
officials were manhandled, when the ope-
rating staff were manhandled, when the
stations were ransacked, when special
power is given to the Govrnment of India
under article 257, was any direction issued
to the State Governments, which the Gov-
ernment of India is competent enough to
do ? Not only that. On various occasions
the problems of West Bengal have been
brought on the floor of the House. In this
connection I want to have a categorical
assurance from the Minister in regard to
the circular railway and tube railway. Some
time back, immediately after taking over
the Railway portfolio and after joiming the
Railway Ministry, Nandaji said that there
was no possibility of having a circular rail-
way in Calcutta. After some time he
amended his statement and said there was.
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a possibility, Aguain. confusion came about |

as to whether there will be a tube railway
or a circular railway May 1 know from
the Minister whether they have fixed any
date by which time the circular railway
will be completed ? By what time will the
tube railway be completed? Have you
undertaken the survey work 7 Have ycu
allotted any money in the Budget for the
circalar railway or are you merely giving
assurances only to hoodwink the people of
Bengal ? In this connection one very salient
point has been referred to by Mr. Kalyan
Roy and that is about the head office in
New Jalpaiguri, There is no question of
establishing a zonal office at Jalpaiguri.
Another office, which is already existing in
Siliguri, is being shifted. All of us know
what an alarming situation regarding un-
employment has arisen in West Bengal and
the Government of India is precipitating a
crisis by shifting offices either from Calcutta
or from Siliguri and creating more un-
employment in the State,

Another point to which T would like to
draw you attention is. ...

THE VICE-CHAIRMAN
AKBAR ALT KHAN) : Last point,

(SHRT

SHR] PRANAB KUMAR MUKHER-
JEE : It is about the Tight Railways

SHRI SASANKASEKHAR SANYAL:
On a point of order, why do you say that
it is the last point ? He will live very long.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please, let him g0
on,

SHR!1 PRANAB KUMAR MUKHER-
JEE : It is about the Light Railway. On
various occasions Ministers have said so
many things, but they have no clear and
categorical policy with regard to the Light
Railways. It is high time they had a fixed
policy. Only the other day the employees
of the Howrah-Sheakhala Light Railway
and the Howrah-Amta Light Railway held
a demonstraton. A few thousand men are
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woing o be unemployed. The present
management have categorically stated that
they are not in a position to tun the Rail-
way. May [ know from the Minister when
they will take a decision about the Light
Railways and when they will tuke over the
management and rup the Light Railways, so
that a large number of people are not
thrown out of employment and the already
riined economy of West Bernuu! is not fur-

ther ruined ?
SHRf MULKA GOVINDax REDDY
{Mysore) : Mr, Vice-Chairman, Sir, Mr.

Gulzarilal Nanda, after taking over the
Railway Ministry, tried to reOrganise the
Consultative Committees for  different
reasons. T welcome that. But [ would have
appreciated him more if he hud thought of
reorganising the railway zones. The present
zones, as they are, are not functioning very
efficiently and properly and some of them
are very unwieldy. 1. therefore, urge that
he should take up the gquestion of the re-
organisation of railway zones. I would im-
press on the Railway Minister that it is
imperative and urgent that a new railway
zone should be created in Mysore State
with Bangalore a, headquarters and such
of the areas that are now in the South-
Central Railway and in the Southern Rail-
way may be tramferred to the new zome.

Secondly, Sir, it has been sad and
argued, and without much result, that the
conversion of the metre gauge railway lines
in the South into broad gauge should bc
taken up on a phased programme. They aic
doing it bit by bit. It is necessary, if we
have to have proper transportation and
quicker transportations of goods from the
North to the South and from the South o
the North, this should be taken up imme-
diately and it should be done on a war
footing. The transportation of goods is not
very encouraging if it is run through rail-
ways because of different points where thev
will have to unload and reload. If there is
only one gauge, that is broad gauge, it is
easier and quicker and much of the pil-
ferage will be stopped. Therefore, in order
to see that the railways take more goods
for carrying them from one place to an-
other and im order to see that the goods
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that are meant for railways are not attract-
ed by the road transport, they chould take
up this converion ©of metre gauge into
broad gauge.

1 would alsc urge that the speeding of
trains deserves .0 be considered and it can
be done if ther: is phased dieselisation and
electrification ¢’ railways. In fact when the
Mysore Raiwuys were under the Mysore
Government, there was a proposal to elec-
trify Mysore-Biingalore railway line. and I
do not know v hy it has been givenr up by
the Railway Ministry. When power s
abundant in M /sore and Mysore is supply-
ing power to Coa. Madras and Kerala, why
not this power be utilised by the Railways
for electrifyiny the railway line between
Mysore and B. nealore ?

1 would like to add, Mr. Vice-Chairman,
that new railw ty lines should be taken up
There is a prcposal in this Bill that some
of the new radway lines are going to be
taken up. Bur I would like to urge that
Chitradurga-R: yadurga line, Chamarajana-
gar-Satyamangalam line and Hubli-Karwar
fine should b¢ taken up. Karwar is very
important beciuse of the fact that it is a
very good por and for exporting ore from
Karwar port t would work cheaper, and
this can be done if Hubli-Karwar line is
taken up. M. Vice-Chairman, we have
been asking for extending the broad gauge
line from M raj to Bangalore via Hubli.
Harihar and via Guntakal, If it is done,
there will be quicker transportation and
quicker runniig of railway trains from
Bombay to B: ngalore via Guntakal and via
Huobli, Hariher. This should be taken up
and it will also help Goa port.

Lasty, there iy one railway stores in
Mysore. The work of this railway stores in
Mysore is expanding and adequate staff is
not given. Sumetimes railway goods are
brought to Mysore and again from MysOre
stores they aie dispersed to different areas.
Instead of (uplicating the matter and
delaying the ransportation of these goods,
they should . onsider having another storet
in Bangalore sroper.

Mr. Vice-Chairman, this is the laigest
public undertaking in India, and if we are
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really bent upon having better ra2sults and
better performance and efficient perfor-
mance, we should keep the railwaymen con-
tended. They have been agitating that
interim has to be given to them like other
Centra} Government employees. They are
asking for interim relief, and the Third
Pay Commission is going into this question,
but before the Third Pay Commission gives
its recommendation the Railway Ministry
should take up this matter and <ee that
some interim relief is anpounced imme-
diately.

And I believe that the announcement of
such an interim relief to the railway wor-
kers is going to improve the working of
the Raifways. T would therefore urge that
the Minister will, while replying to this
debate. make an announcement giving
interim relief as was demanded by the rail-
way employees.

Lastly, in 1968, the Central Government
employees struck work; many empioyees of
the Railways did take part in the strike, and
for peaceful strikes and for peaceful de-
monstration which they undertocx om the
19th of September, 1968, some of them are
stil! not reinstated. And thers are sOme
cases still pending against the employees
for their participation im the strike. They
were not involved in any violent activity.
Tn Mysore State there are still cases pend-
ing against these railway employees. Even
though the Railway Minister made a state-
ment some time back that they would all
be reinstated, that there would nct be any
victimisation and that all cases would be
withdrawn, unfortunately in the State of
Mysore, in some Divisions, particalarly in
Bangalore and ‘ther Divisions. these cases
are still pending, and these ratlway wor-
kers are asked to come to the Divisional
Headquarters where the District Magistrate
sits every week. And so much inconve-
nience is caused, and they have to spend
so much money for that. So. I would ask
the Railway Mimister to advise the State
Governments including the Mysore Govern-
ment where such cases are pending, that
they should be withdrawn immediately.

Thank vou.



231 Appropriation (Railways)

Ht YA | AT (ST S_W)
ITEWTERE  WEISW, W aga aferd |
AT AT FEAT AGAT § ) qF H /A
§ g T T g g AT AT
FETEF aT & »ff dar st 7 @
AT F7 WK SOTT &, a9 § S0
FITETT q, J919 & 3@ faswr & =&y
TS ST &, IR IEITT ATS AT A
I Mgt & w7+ & o 7 o awg
I gt B AW GRET S A g, 5
g FTT 7 IAHT FGT T TEAT (HONT
Ig At Faw WSy g saana, FifE
I 35 TEHT WIT GFWTT |IST &
AT EAT & | U @ TEL J@A W
fretr & fF <1 goemd agey @9 7 gar
FLAT oft, ITH! FEATH FHTEIME L |

TaF qT &Y aTH F OF qI 399 F
499 # ug Y (qaew F@T 9w g
v e@ fawmm & ot Widr gfed agdr
g S I W E ) g A s
ST AIAAEIT IALWRA & 19 FT O
aT AT &7 &, gl q¥ e, afewdy,
qq ST 99 T 49 W@ et § )
AT 3 45 @ @ § i 3 7 7 g
Fgar a1 W g & oo Gaei
&, AF-HAAT AWEN X srer-srew
dferie £ g amdt == @1 @
g, fawa W & F1d 9T, IEAT 2y
T AR IEE wfgeiear 9% gwe
TFAT § | THHRT TF A0 ag o g
¢ 5 oF gfm gadr afem ¥ af-
gl FT W@ g, fradt aog ¥ aw-
TE # FleTA IAW R 9T @
g AT a9g ¥ JwrdT ¥ w9 &
fears s o &1 § i ¥ fawmw
TEI §, A & 7 fraem Fr wrgan 3
& o A afrd T awrd am
S iECl|

[RAJYA SABHA]

Bill, 1970 232

T amg § I@a | S At gar
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SHR! GULZARILAL NANDA: I
welcome, Sir. the keen interest of hon.
Members in the administration of the Rail-
ways, whether it is to draw attention to a
deficiency, or it is a word of appreciation
for the efforts which are being made to
bring about some improvement, however
slight it may be, or it is new demands re-
flecting the needs of the people in various
areas; all that is welcome. My only diffi-
culty is that so many points have been
raised—and I have noted them all-—and so
many issues have emerged in the course of
the discussion that it would not be possibie
for me to do justice to them if I make an
attempt now to reply to them, furnish in-
formation and satisfy Members in regard
to each ol those points raised, I, therefore,
would submit that in regard to whatever I
cannot take up, or wherever I am not able
to give full satisfaction, I shall try to meet
the requirement in another way, i.e, I shall
write to the hon. Members and. if need be,
if it is a matter which requires personal
discussion, then we can meet and do that
also. T have been writing letters and alouy
with the letters I send notes. I have adopted
that as a practice both to safeguard my own
position personally and also to draw atten-
tion to salient points based on such infor-
mation as I receive. That information may
not be accurate sOmetimes. For instance,
one hon. Member pointed out that there is
a4 canteen when we said that there is no
canteen. But whenever our aftention is
drawn to any kind of inaccuracy, certainly
we try to ascerlain the facts more
thoroughly. It is quite possible that inaccu-
racies may creep into the answers. There
are sg many letters, so many queries, to
dea] with every day. The other day, in the
course of one day 1 had about 100 letters
from Members of Parliament—or may be
a few less. Immediately I try to ackmow-
ledge them. Now, if I say that I am trying
to deal with them, to enquire into them, it
would be superfluous. It can just be taken
for granted. First comes acknowledgement.
It takes some time to furnish an adequate
answer, I am trying to see that the time
consumed in the process of enquiry and
preparation of replies is reduced, so that

these matters are dealt with as promptly as
possible.
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1 shall first dea with a few important
matters of general interest. There iy the
problem of admini tration of the Railways
as it affects the employees and as it con-
cerns the operatior of the Railways. The
Siliguri strike was first mentioned by the
hon. Member, Mr. Chinai. who is not herc
at present. This is something which must be
in the minds of cther Members also. It has
been pointed out also that [ had given an
assurance here that there would be no
victimisation, Tha' was the point where
this started.

| had explamned at length the situation in
the North-Eas: Frontier Railway and ip the
South-Eastern Rai way where there were
strikes  at the moment. Everywhere these
was anxiety, apprehension, as to how long
these strikes woulil last because particularly
iiv the North-Eas Frontier Railway it
meant disruption of communications with
Assam, 2 verw bud thing for this country.
fer many dsys und in the South-Eastern
Railway affecting the production, move-
ment, of steel, coal, etc. So naturally we
were very anxioug to see that work was
resumed. I made it very plain here in that
answer which | ¢ave that wherever there is
any indiscipline, lawlessness, violence, inti-
midation, certain y there will be no tolera-
tion of thal. The legal administration, the
civit administration. the law and order
authorities, will certainly take action in
such cases. Cert: inly, the law will have its
course. Thete were demands from the wor-
hers of that ralway that certain persons
who had bec: o rested shouid be released.
They wanted cerlain other things to be done
thereafier, I said those demands could never
be acceded i, sctually the settlement in
that railway wos this. None of ‘heir
demands was a. cepted. But in order that
the strike may ¢-'me 10 a close soon because
it was hurting vs in many ways, T said if
by a certain hcur on . certain date, the
worhers come bick to dutv. then there will
be no victimisation. Of course, there should
not be any vi: misation in any case. Bnt
what was interded was that there would
not be any suct penalties which would fol-
low an illegal trike, which is not brought
to a close within a certain time-limit civen.
As a matter of fact very soon thereafter
the strike was terminated and according to
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the assurance 1 gave. the workers came
back. Just for the sake of participation jn
the strike, no penalties were imposed except
that there was deduction of wages for the
days of the strike. which ig something
which  the workers who love wages will
understand what it means. But they invited
it on themselves, For those eleven days or
whatever the length of timc, they Jost their
wages. [t sometimes happens that these are
adjusted against their casual leave, but
they were not; deducrions were made, And
there was no offer, no assurance, of any
kind that for any breach of law, for anv
offence committed, we will come i the way
of the police or the authorities concernad
on behalf of the workers. We have net
done s, Therefore, when it appeared in the
newspapers—some  honourable Membe:«
invited our attention to that—that some o
the officers threatened that because of
something that I did—and to that | made
a reference in my statement which 1 had
made here about there being no victimisa-
tion—they were going to resign. The offi-
cers came here, some of them, and [ asked
them about it and they said. nothing of the
kind had happened. There was no question
of any resignation. They were apprehersive
of their security and ot the conditions i
which they were carrying on their work.
They were exposed to assculls, harassment,
and therefore, they felt that possibly the
sitnation might become worse, T told them.
! assured them, that as 1 was trying earlies
also, in the earlier days, { will try to secure
for them more secure conditions for carry-
ing on their work. They weie quite satisfied.
There was no question of any resignation,
But that apprehension was genuine because
in the few days earlier, in fact, for several
weeks, they had been exposed to conditions
which were very oppressive indeed. Therc-
fore, the question of discipline did not arise
at all as if 1 had done something or in-
tended to do anything which would undci-
mine discipline.

I beliave 1n di-cipline very much and I
would like to have discipline enforced.
But regarding a break in service even when
it is done it does not stay Break in service
means something which the workers under-
stand. Almost all their privileges go. I
was confronted with a situation where



239  Appropriation (Railways)

EShri Gulzarilal Nanda]
many workers wanted to go. They were
not going of their own accord. Whatever

it was, if I say ‘break in service’, it will
be for all because who knows who are
willing to work and who are not willing.
For thousands of workers if there is break
in service, then they will ask: “Why do
we go back ?” Therefore, it was a bal-
anced, proper course taken. My line has
always been, even as the Labour Minister
and thereafter also, that if something can-
not be helped, then it has to be done and
there should be no going back on it.

SHRI ANANT PRASAD SHARMA :
Why don’t you try to find out the genuine
cases ?

SHRI GULZARILAL NANDA: This
1S a proper suggestion. But at the moment
the position is that a number of persons
have suffered from deduction from wages
and this may include even those who
wanted to go. 1 have said something about
Siliguri. Linked up with it is the question
of the recognised unions, This is a great
course so far as the labour movement in
the railways is concerned. [ have spoken
to representatives coming to me on behalf
of small category of unions. There are
scores of them. We cannot keep count of
them, I told them : “I say, you are disrupt-
ing the labour movement in the railways.
What e yvou doing ? How does this help
you? For a small gain you are weakening
the entire movement”. 1 would, personally,
like to have one federation, one strong
movement. If it wants to fight, let it
fight. ...

SHRI T. V. ANANDAN : The Commu-
nists do not want a strong movement.

SHRI GULZARILAL NANDA : I want
a strong organisation of workers. Because
of the multiplicity of unions, it is not pos-
sible to maintain discipline and continuity of
operation in the railways. A few running
staff, a few drivers or a few firemen or
even train examiners can bring the work
of a whole line to a stop. If it is a bigger
organisation, then there are certain obliga-
tions and that organisation is able to see
that there is proper care taken on the basis
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of some kind of equity, There was this
question : “Why don’t you meet these ticket
examiners 7 I said : “I am going to meet a
worker any time, any day and I do meet
large numbers of them. But I am not going
to meet anyone who comes in as T€presen-
ting a union of those people—other than
the recognised federation”,

SHRI G. A. APPAN : That is the best
way.

SHRI GULZARILAL NANDA: { met
them separately. There were several Mem-
bers of Parliament also, My friends and
colleagues who are interested in this will
please see what should be the line of policy
both in the interests of the nation and the
workers themselves. Let us find a way out
of this, T have told the federation- “Please
find out the reasons why these small unions
have to crop up and see that justice is done
to every category. Whenever a question
comes up, let there be a representative of
that category also. Let him also come. Let
them not feel that they are excluded.” 1
am trying to find out a way of dealing with
the situation,

About the Pay Commission and relief, I
saw that reply given in the Lok Sabha, I
cannot add to that. I wish and ¥ would
like that the case of the railway workers,
with whatever special features there are, is
very properly explained to the Pay Com-
mission and it is brought out in its fulness.
Therefore, anything that needs to be done,
T am in favour of that,

SHRI NAND KISHORE BHATT
(Madhya Pradesh)- Sir, what about the
casual workers in the railways who are paid
only Rs. 2.25 per day? These days their
conditions of service are not defined. They
are having very bad conditions of service
1 would like you to enlighten the House on
that point also.

SHRI GULZARILAL NANDA : [ shall
say something about that also after T have
dealt with the other points. T will not take
up anything in the middle. Those who have
aJready spoken have raised many issues and
I have to deal with them first.



241 Appropria‘ion (Railways)

About the stal rules, T personally have |
some kind of ar experience of that, When |
1 move about, jeople tell me, the workers
and their repres :ntatives, that they cannot
keep track of tiese new amendments, so
many amendme'ts to amendments, and 1
do not know wh ther the officers know what
is happening. Tt erefore, in the implementa-
tion it creates Ic: of difficulties and T would
like to have i1 rationalised on a sound
basis and T wil have the co-operation of
the Unions, the recognised Unions and the
Federations, sit ing down to see that we
have a proper ¢ e now and all those ano-
malies are remo ’ed and that we have some-
thing which a | erson can see and refer to
and not remain confused. For months and
years payments are not made—arrears of
the workers’ wazes, pensions, over-time, etc.
and it hurts ne to see that for months
and years it go¢s on. T would like to change
the situation wi h the help of the represen-
tatives of the vvorkers and their Unions.

About the P:rsonnel Department, 1 pet-
sonally feel thit something needs to be
done. 1 woul: like to look into it very
theroughly. T vrould like the Federation to
bring out fully their case for a separate
cadre, with prc per opportunities for promo-
tion so that a ‘adre can be sustained and I
should like to lo that, We shall sit together
and find a wiy. These Federations have
brought to my notice the fact, about non-
implementatior ~—that decisions are taken—
it is not a giestion of a new decision—
decisions are t ken, agreements are reached,
but they are not implemented. 1 have to
answer few points about the Railway Board
and the railwa; administration. With regard
to the worke s’ interests there should be
prompt dealin:* with grievances, etc., so that
agreements are reached, so that decisions are
taken soon ard they are implemented pro-
perly and fuly. And, anything which is
coming in th¢ way. I would like to clear
that up. There are other things, but T do
not want to take the time of the House
because this 1. not a general debate.

Then, there is the question of administra-
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— alpractices, pilferages, thefts, etc. This
is the thing which is worrying me very
much. Malpractices affect the railway reve-
nue very much. 1 realised it very quickly,
soon after coming here, and 1 think there is
scope for savings, and a good deal can be
saved that way. In a month and a half, the
drive that we launched for the purpose of
saving coal has yielded, as the reports of
the General Managers coming in indicate,
about five to seven per cent savings in the
1ssue of coal in five or six weeks. We spend
about Rs. 103 crores or so a year. About
Rs. 11 crores we are losing now in com-
pensation. It has been rising and it has
reached the figure of Rs. 11 crores in respect
of the compensation that we pay for thefts,
pilferages, losses of consignments, etc. and
a little bit in respect of other factors, 1
think it should not be difficult for the rail-
ways to bring it down to half i.e., about
five crores—some possibility of helping the
people in this direction, the passengers and
others, and how can it be done? I had
thought that it was very easy, but 1 find it
is not so very easy, because there is a system
built up, various interests, various habits, and
to shake them up. is not easy. When you
touch an interest, well, you find there is a
revolt, there is resentment, there is some-
thing else. But, that is not going to deter
me and with the co-operation of the Mem-
bers of Parliament, of the people, of the
voluntary workers and others, T will do. Our
officers and others are doing whatever they
can. but there are other things which have
got to be done and whatever T have done so
far has encouraged me in the belief that this
is the right direction, this is the right way.
to bring about some kind of a change, some
betterment, etc. We want to bring about
some kind of reform. some betterment but
I cannot say how far it will be possibie to
do that. The question of cell has arisen. Tt
is being said that it has been transferred to
the Board, In the Lok Sabha I made a full
statement regarding that. T have watched its
working and I found that various prob’ems
were there to be attended to; the officials
in the cell are there to help the voluntary
workers and try to bring them in touch with
the Administration so that whatever is
sought to be done is implemented properly.

T have placed those officials in that position.
They are under me because the Board is
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under me but they are not to deal directly
with me but with the Chairman of the
Bourd. As somebody said, T agree and fully
appreciate the qualities of the Chairman and
1 think the cell 15 very safe in his hands
But voluntarv workers, certain sections, cer-
tainly bave to be with me:; they are my
colleagues; 1 think they have done very good
work in a few weeks' time.
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Sir, humanly \peaking one cannot expect
that there will be complete harmony in a
big organisation. Whatever I am trying to
do, some people may not appreciate. So all
kinds of attitudes will be there. But broadly
speaking, as I have said, | have generally
received enthusiastic co-operation from the
Board and also in the field, because T go all
out to win their co-operation. I believe it
is not by imposing penalties that T can bring
about some improvements; it is by persua-
sion that ¥ can make large numbers of
officers and workers to do something more.
Of course as a Minister T can send away
some people. but that is not going to take
me very far. There may of course be some
peralties imposed but the new drive is to get
the maximum results by methods which are
not coercive but persuasive. This is my
approach and | can see that there is very
good scope for getting very good results
out of it.
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SHRI GULZARILAL NANDA : It is not
an easy thing, I am seeing how it is func-
tioning. Some changes have been made
regarding saloons, etc. Wherever something
has been done, T do not want to create any
disturbance or jeopardise what can be done;
I do not want to create a hornet's nest by
going in for more and more improvements
immediately. That will be more dangerous.
(Interruption) 1 would like to adjust with
everybody in order to get the best results
and the maximum resuits,

o A IR/ ALT © FIOA F
A1 nEEE 7 fHAT AT

SHR! GULZARILAL NANDA : in ordet
to deal with corruption strongly and
effectively, T need the cooperation and help
of the officers themselves, otherwise I will
be lost in the sea. The hon, Member men-
tioned some cases, I have no doubt. I wel-
come him to meet me and [ would like to
pursue that, If am going to endure all that
and tolerate all the malpractices and evils.
then what is the use of the !l-point pro-
gramme ?

SHRI T. V. ANANDAN : Coiruption is
not only in the Railways The nation itself
is corrupt today.

SHRiI GULZARILAL NANDA : 1 will
not make any sweeping remarks. Even in
the Railways it is not that everybody is
corrupt,

THE VICE-CHAIRMAN (SHRI AKBAR
ALT KHAN) : That is not the right approach.

SHRI GULZARILAL NANDA : There
are certain general factors in the society
to-day. in the social and political situation
which encourage and foster corruption and
therefore it has become a difficult problem
but still we have to remove those factors
and improve the moral climate generally.
We have to make use of various agencies
and introduce better procedures and all these
things. These individual cases we must take
up and deal with strongly. There T would
be with the hon, Members that nothing is
going to be excused or condoned when such
cases come up before us as long as it is
possible {0 get the evidence.
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SHRI NAND KI3HORE BHATT : Even
to the extent of irtroducing exemplary
punishmert,

SHRI ULZAR/LAL NANDA : It will
be as much punishiient as is called for but
it is not a guestion of what punishment we
give. There are all those procedures, there
is the question of et idence, all that has to be
gone throngh. The 1l-point programme,
whep it i mentiored, { may explain what
is the basi® of my hope that some substan-
tial good . » com: out of it is that [ am
working ot .he ba: , of coordinating all the
agencies which (in contribute to those
resufts. There are the working classes and
their organications and the unions. That is
number one. Also the various elements in
the Railwa: admiistration it may be the
Railway Protectior Force or it may be the
Vigilance Organisition and then there are
the Members of Varliament and voluntary
workers and togeth:r with them, on the basis
of a programme, [ think much can be
achieved and good results can be obtained.

The question of lawlessness had arisen in
the same context. : do not want to deal with
that at length as 't is a larger subject but
1 believe even tha., all the menace that we
have faced. we ca1 do it with greater cour-
age and confidente when the workers and
the admin;stration and all of us can face it
together. To all those who are trying to
weaken the nation and the Railways, we will
give no caarter ¢t all

A few other po nts were raised. My friend
Dr. Antani is not here now, He mentioned
about Bhuj T way shocked to hear that 1
had gore o Bmj myself and told them:
‘You join my pzrty and then this can be
done’. Thi< is avful. I do not know what
made him: «peak like that,

SHRI ANANT PRASAD SHARMA : He
must have teard 't

SHRI GULZARILAL NANDA : When I
met them, I said : ‘I am in sympathy with
you’, When I sawv the entire economics of

it, I said that it was not called for at this |

stage because tf zre was the metre gauge,
that the traffic hat was offering was not
more thap this 1 ne can carry and we have
not got so much money that we can create
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duplicate facilities. Dr, Antani met me aguia
and he said : ‘Your information is not cor-
rect. There is much more traffic and it caa
be made remunerative’. My last oifer was:
‘You come with fuller information or new
facts. T will have a fresh enguiry made and
if it is found that there is enough traffic for
In
spite of that, if somebody wants to go on
saying something, I cannot help that, Now
about the threat of agitation, Y hope nobody

. will take threat very seriously. I feel that if

everything has to be done by threat or
agitation, then nothing will be done in this
country. In that case there will be no fair
play, no justice, Only those people, who will
mount up an agitation and take fto intimi-
dation, they will get things done. But this
is not the way.

SHRI ANANT PRASAD SHARMA::
They might have mentioned it, but they will
not do so—the Swatantra Party.

SHRI GULZARILAL NANDA: Now
there is the gquestion of train operations,
speed, etc, T am very sorry that the punc-
tuality of trains is not what pleases anybody.
1 have examined all the statistics. Now. in
pursuance of the elevent-point programme.
there is the system of surprise checks on a
random sample basis, all officers taking part
in them. and. therefore, every month there
is a repoit from each Railway as to the
results of these surprise checks, and many
things are now being discovered by the

officers which they had not sufficiently
realised before.
SHRI K. CHANDRASEKHARAN

(Kerala) ; It would be good on your part if
you just look into some chronicaily late
trains which run always late, for example,
the Upper India Express,

SHR!I GULZARILAL NANDA: You
please note down the names of such trains
and you please give me a list of such trains
running always late. But T am doing this
now; [ am having an analysis made of the
late-coming and [ have divided the causes

therefor into two parts, avoidable and
vpavoidable. And then 1 am asking
the Railways as to what they are
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doing about the avoidable causes. There-
fore, I think, little by little this will have
effect. And I am also taking up a few trains
and then pursving their operation very, very
closely as to what happened there so that the
reasons may be discovered, and then we may
find ways of dealing with the situation. 1
am trying to do it, It is a huge thing, all the
trains, but I am taking a sample for very
close and intensive study. I will like to take
up that train also, which the hon, Member
has mentioned, and see exactly what is
happening there.

Is Mr. Kalyan Roy here ? Yes, he is. Now
his question is dieselisation versus coal. That
is his pet subject, and T don’t say that there
is not some reason in the feeling that he has
expressed. We.do not want to affect produc-
tion of coal and create unemployment and,
certainly, whatever we do in the matter of
other ways of traction, coal industry has to
be preserved of course. Now, electrification
is certainly better than dieselisation in the
economies of the two modes of traction.
But electrification calls for heavy investments
initially, and they can be justified only where
the traffic has reached a certain density and
it cannot be managed otherwise. Therefore,
dieselisation is, in a way, the intermediate
stage, and you will see a number of hon.
Members asking for diesel engines in order
that the trains can carry, comparatively
speaking, more passengers and more goods.

SHRI ANANT PRASAD SHARMA :
Has he suggested non-dieselisation ?

SHRI GULZARILAL NANDA : He says
that. ...

SHRI K. CHANDRASEKHARAN : He
says that but of course he wants dieselisa-
tion. We want dieselisation and electrifica-
tion,

SHR] GULZARILAL NANDA: You
cannot meet the requirements of traffic. . .

SHRI V. B. RAJU (Andhra Pradesh) : Sir.
one word here please. Coal is piling up.
Take for instance the Singareni colliery; for
the last four years coal has piled up. Now
where is that coal going to be consumed ?
You speak of dieselisation but vou are short
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of oil and you have to import it. The
length of the steam locomotives does not
matter, and they may be run for some
more years, What is the harm ?

SHRI GULZARILAL NANDA: Make
up their mind. Do they want passengers to
move, do they want goods to move, faster. ..

HRI ANANT PRASAD SHARMA : The
Railway Ministry cannot find a sotution for
the coal production. Of course we all agree
that there may be some unemployment in
the coal-fields. But how can the Railway
Ministry find a solution for the coal raisings
piling up ?

SHRI GULZARILAL NANDA: Our
coal bill has not gone down,

SHRI KALYAN ROY : Have electrifica-
tion in the country making use of the
coal ?

SHRI GULZARILAL NANDA : T under-
stand electrification is a way af dealing with
the problem of coal production also. You
can have on the spot where coal is produced,
particularly low grade coal, very large
thermal stations so that you can transmit the
power generated there to places where it is
required. That is a way certainly. (Inferrup
tions) No, no that is a way because 1 have
to have a constructive approach to this
problem, But then, on one side we shall say
there is excessive crowding and we want
more trains and we want each train to have
more capacity. Now how can it be created
without the diesel engine, Suppose you are
removing the diesel engines where they are
working, your capacity will be reduced by
one-third or so. even by more than 30 or
40% . How shal] we. ..

SHRI T. V. ANANDAN : At the samc
time they demand 6% dividend on the
capital. TIs it not?

SHRI GULZARILAI NANDA : Now,
Sir, there was a demand for some new lines
Gererallv speaking both in respect of new
lines, conversion of metre gauge into broad
gauge and passenger amenities many things
need to be done, In the South certainly we
would like to have conversion from metre
gauge into broad gauge as soon as possible
but by resolutions we cannot have conver-
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sions and new lines It means huge invest-
ments and resources For the whole of the
period of the Plan 10w we have got only
Rs. 28 crores; Rs. S crores for the work
which has already b en taken up and which
h}ls to be complete !, Therefore unless we
economise, get more earnings, it is not pos-
sible. We are asked not to raise the fares;
well and good, but 11en where is the money
to come from for .nvestment in improve-
ments, new lines, ¢)nversions, etc,? That
is the problem whic] Parliament has to face.
You have to show 11e the way. T am doing
it in one way. Anyjody can urge, why not
economise, why wa te money ? These steps
I am taking. But i+ spite of all that there
will have to be oth 't ways, Let Parliament
find resources for ‘he railways from other
sources also.

I think I have ' ealt with many of the
jmportant things. A bout Divisions at Sone-
pur and Jalpaiguri these are matters for
having discussion a ross the table and. ..

SHRI ANANT PRASAD SHARMA:
This has been d scussed so many times
before and now I hink the time has come
to make the annou cement,

SHRI KALYAN ROY: I do not know
why everytime he stands up and goes on
saying something,

SHRI ANANT PRASAD SHARMA:
Because I am opp« sed to your move.

SHRI KALYAN ROY : 1t has been said
to the Chief Minisizr and the Deputy Chief
Minister that there will be Divisional Head-
quarters at Jalpaigiri,

SHRI GULZARILAL NANDA : I have
discussed this qi.estion of Sonepur with
various persons an: when I have some more
time I will sit dow 1 and go into it. T cannot
promise it will be lone. I do not make any
promise; if it caniot be fulfilled. If I say
yes that has to tz done. Therefore I am
very very cautiou:.

Regarding othe little things which may
have been left our, I shall deal with them
separately.

[1 SEPT. 1970]
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THE VICE-CHAIRMAN (SHRI AKBAR
ALY KHAN) : The question is :

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of India for the service of the financial
year 1970-71, for the purposes of rail-
ways, as passed by the Lok Sabha, be
taken into consideration.”

Title were added to the Bill.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : We shall now take up clause
by clause consideration of the Bill.

Clauses 2 and 3 und the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
The motion was adopted.

SHRI GULZARILAL NANDA :
move :

“That the Bill be returned.”
The question was proposzd.

SHRI BHUPESH GUPTA (West Bengal) :
Sir, I was waiting here to invite the attention
of the hon. Minister to an experience of
mine with the railway authorities. Recently
I was in Sahdol in Madhya Pradesh; that
was in the middle of last month, When I
was there I expressed a desire to meet the
railway employees and talk to them, Accord-
ingly an application was made by the South
Eastern Railwaymen’s Union, Sahdol
Branch, which is I believe an affiliated union
recognised by the Administration. Now I
have got the original application withr me
here. It is addressed to the Emergency
Officer, South Eastern Railway, Sahdol.
Subject : Mass meeting., It says here :

“With due respect this is to inform you
that Shri Bhupesh Gupta, M.P. ...

Sir, I
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SHRI BHUPESH GUPTA :
objection.

THE VICE-CHAIRMAN (SHRT AKBAR
ALI KHAN) - Please finish.

SHRI BHUPESH GUPTA: 1 do not
know why they interrupt me. It says here \—

“With due respect this is to inform
you thdt Sri Bhupesh Gupta, MP, who is
here has expressed his desire to address
railwaymen through media of S. E. Rail-
waymen’s Union, Shahdol Branch. The
Collector, Shahdol, has no objection for
the same.

Hence you are requested to accord
your permission for meeting and {or use
of Mixed Primary School Shahdol for
mass meeting for above purpose from
17.30 to 19 hours today and oblige.

Thanking you,

I have no

Yours faithfully,
Branch Secretary.”
Now, on this application, the remarks are
interesting by the Emergency Officer :—
It gust be certified that-
(1) No political subject should be
brought in.
(2) No criticism of the Govt, must
be made.
(3) Time will be between 17.30 and
19 hrs.
(4) Charges for electricity, etc. to be
paid.

[RAJYA SABHA}

Unless these are certified, it is regretted
that permission cannot be given.”
It is in the handwriting of the Emergency
Officer.

Now, it raises certain very important
questions. T can understand sometimes—
although I do not support it—straightway
saying no meeting would be allowed by the
authorities. Well, 1 may have my own com-
plaints about it and certainly I shall make
them. Now, Sir, here a petty official-—Emer-
gency Officer he is called—lays down as to

+[ 1Hindi transliteration,
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what I should speak and what I should not
speak. He dictates terms to a Member of
Parliament through the Union .nd does it
in his own handwriting. Now, ain I to be pur
under section 144 by the order of an Fmer-
gency Officer ? [ have freedom here to speak
whatever 1 like surely and this is a matter
which comes within the purview of the
Centra] Government. Surely Members of
Parliament can express a desire to address
the Railway emplovees, In fact, it is done,
Now, if we do so, are we to be subjected to
conditions of this kind by an official ? It is
a very serious matter. It is not a personal
matter, 1 think it should not be dJdone to any
Member of Parliament going there and the
Government should have a clear policy.
Now, Sir, it is just dictation, Normally 1
should have said it is almost anounting to
contempt of Parliament, because here a
Member of Parliament functions in that
capacity, not only in Parliament. ..

SHRI P. C. MITRA (Bihar) : The Prime
Minister was not allowed to address in
Ranchi. In Bilaspur she wanted to address
Congress workers, It was refused. The Prime
Minister was refused permission to address
meetings. It is here in the primary school
that he wanted to address and om that
account he might have been refused.

SHRI BHUPESH GUPTA : All right.

You can get up and speak Why are you
interrupting me ?

SHRI P, C. MITRA: He can write a
letter to the Prime Minister.

SHRT BHUPESH GUPTA : [ can write a
letter. I am surprised. He i, not even a
Minister and he is getting up. 1 am not ask-
ing you any question, If you have a different
view you can get up and speak. There must
be some amount of detency. You cannot
get up like that and interrupt. [ can write
a letter, I have no objection. I do not know
why you must try to get up like that again
and again. T do not know whether he has
understood it, He may not have ..:if-respect,
but T have, I think he may put up with these
insults there, but T will not That is why 1
am raising it. Tt is not for n:; own sake.
After all, this is not a question of any indi-
vidual. Seven hundred Members of Parliu-
ment are there in various parts of the coun-
try. They go about the country, travel on the
Railways and they may like to address some
employees sometimes. And then, will it be
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open to the offier to lay down the terms
as to what I should or should not speak ?
This is, therefore, a very setious matter, 1
would demand terefore personally, not by
the Railway Bo:rd. personally Mr. Nanda
should hold personal investigation into this
matter. I have got the whole thing in origi-
nal including th: directions to me in the
handwriting of the impudent officer con-
cerned. T would like his personal investiga-
tion into this matter and T should like to
know where we tand, and if the official had
been at fauit. he should be punished for it.
and I should lik:: to know what punishment
has been meted out to him, QOtherwise, if it
were in Bengal or other place, well, trouble
would have staried.

SHRI P. C. H{ITRA : Sir, on a point of
order. Can any Member raise points about
individaal office's and ask for punishment
this way ? .

SHRI BHUP iSH GUPTA : T think my
friend. Mr. Mit:a, has no sense of propor-
tion. Imdividual, of course. When you are
arrested, when hri Rajnarain is arrested, 1
take it up as a« individual question. When
you raise thinge about individual here. I do
not object to it It is individual Ministers
against whom you are telling all kinds of lies
because you hive come out from the
Congress Party and having been fiustrated
in those benche . you say all kinds of things
against them. ' do not get up even then,
Now you are ;etting up. It is a very high
discovary by tiis great gentleman. elderly
politician. He asks, can an individual be
spoken of ? The question is about an indi-
vidual. After laving been here in Parlia-
ment all these - ears he does not know. You
do it. T do it, :verybody does it. Now you
are saying this kind of thing. T think some-
thing is wrong with my friend,

Sir, Y have aid that Mr Nanda should
personally inve.tigate.

THE VICE-(‘'HAIRMAN (SHRI AKBAR
ALY KHAN) : Pass it on to him.

SHRI BHUI'ESH GUPTA :
pass it on to 1um,

THE VICE-CHAIRMAN (SHRT AKBAR
ALT KHAN) - 1t will help him,

SHRI BHU *ESH GUPTA : You find
from the proc:edings. A T a servant that
I should pass i on to him ? 1 am mention-
ing it on the floor of the House. T have

said what T hue said. T have.testified to

I mav not
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it. The original document is there,
should T pass it on to him ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALT KHAN) : That will help the Minister.

SHRI BHUPESH GUPTA : He should
enquire on the basis of what goes on the
1ecord of Parliament. That is how Minis-
lers should enquire. T am not gving to
pass it on to him. TIf he likes, he can
come to my house and sit,

Why

Since T was there I should like to bring
to his attention one or two things, because
1 wanted to understand their problems. T
was not really going there to induige in
politics. T was not going there to occupy any
Birla land on my way, T was not interested
in politics. That is beside the point, About
120 railway employees in that area are fac-
ing trial in various courts within the juris-
diction of the South Eastern Railway, most
of which are for violation of the Bssential
Services Maintenance Act, 1968. Even after
repeated representations the cases have not

een dropped. though the Government of
India as a policy announced that the service
conditions would not be affected even if they
are convicted in the court on this account.
Nothing has been done,

During the recent historic struggle of the
working class of this railway commencing
from 31-7-70 to 10-8-70, the D.S.., South
Eastern Railway, Bilaspur, Shri Kishan
Chandra—not Shri Krishan Kant—Shri
Kishan Chandra as the Joint General Secre-
tary of the All India Class T Officers Asso-
ciation had virtually took thi» gesture of
resentment of the working class as a chal-
lenge to his bureaucratic set-up, adopted all
available measures in flagrant violation of
the safety and fundamental rules in his
hectic effort of breaking through the morale
of the workers, thus endangering the safety
of the passengers.

Here again, a driver declared medically
unfit for running duties about a year ago
was put on a diesel engine. Another driver
who was under suspension being responsible
for a serious accident in the vear 1964 and
was also convicted in the lower court, was
put back to work as driver without medical
examination or training as reguired under
jules.

Some junior diesel assistants, though the
competent authority was the diesel mecha-
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pical engineer to pronounce anybody fit as
a driver and that too only after proper train-
ing, have been promoted without any exa-
mination and are continuing as such.

Two medically unfit engine cleaners are
promoted to the running cadre.

Special benefits are conferred on the
juniors in regard to the allotment of quar-
ters during this period to induce staff to
come out of the workmen unit, Now, these
things are happening. These. ..

DR, SALIG RAM (Himachal Pradesh) :
1 think it is better to leave all these to
Nandaji. Why should he say all these ?

SHRI BHUPESH GUPTA : These things
should be gone into, I know, you are hungry.
So am I. These things should be gone into

by Mr. Nanda.

Before I sit down, I should repeat the
demand of the people of Kalyani. Kalyani
is a township built in West Bengal, Tt has
got a university also. It is a railway station.
It is on the Eastern Railway, What they are
demanding is that a station called Kalyani
University should be opened, should be
started, and that is most convenient for the
workers, the students and so on and for
many of those who come from that region
to Calcutta. T understand that a proposal
has been made already to the Government
and Mr., Nanda should kindly consider it.

On behalf of the Members of Parliament,
1 think we should sometimes point out that
our representation on the question of the
railway administration or the administra-
tion's workers, made to the Minister, or the
correspomdence does not get satisfactory
attention. I say this thing becaus¢ com-
plaints are coming from many quarters.
Mr. Nanda is good. He replies to the letter
saying that he has received the letter. After
thhat what happens I do not know. A small
gesture shown to us is good. Of course.
some of the Ministers even do not reply to
the letter. But Mr. Nanda, you will kindly
impress upon your Railway Board and Rail-
way Administration that when we write
letters, we are not expert people, We are
not familiar with the intricacies of the rail-
way administration, We write on the basis
ol the information or facts brought to our

notice by the public. Since we take a little
interest in these things, you should also take

a little more interest than you are taking,
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and things should be gone into. Generally,
we get a negative reply, We come to you
only when the representation has failed to
produce the result. We come as if in an
appellate court. Therefore you should pay
more attention. And these Congress Mem-
bers, some of them, I find, after six of the
clock they become very vigilant and they
want to go home.

=it fa<wa aaf : A oF @qEE 4w
AT § | AT CAT3E ATH AT AT §
o gaR fra = W @ e 110
% oqid AG T W & | ¥
W faw &1 9 Gfew § o w©
Afer 4 Faa @@ arfde S
gAn o § a1 faow § & A
T FET AT GFAT & AT AR $T AT
FEATAT ITHRT 3T G99 87 77 1977,
a7 ITY FOFE | 7T FGT, F 49 a9
T A AG E 1 gHIX HAAT fag
9 FEAGR § S gadT gl Afew
T TH TH FT GG F AT A8 FIA
=1fgu, I AU wATEE ATH ATET 39
gHTT &7 § fF 7% 30 991§ A8y
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SHRI BHUPESH GUPTA: My friend
has not put his point of order properly.
Then he should demand that my entire
speech should be expunged He has not given
the operative portion.

THE VICE-CHAIRMAN (SHRI AKBAR
ALT KHAN) : It is his privilege. not yours.

SHRI GULZARILAL NANDA : I think
the hon. Member does not expect a reply
from me now. I will study all the circum-
stances of the case which he has set out here
before I can give an answer,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:

“That the Bill be returned.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The House stands adjourned
till 11.00 A.M, tomorrow.

The House then adjourned at
fifty-five minutes past six of the
clock till eleven of the clock on
Wednesday, the 2nd September,

1970.



